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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as autho-
rised by the Committee, do present on their behalf this Hundred and 
Forty-second Report On action taken by Government on the recom-
mendations of the Public Accounts Committee contained in their 
120th Report (Fifth Lok Sabha) on paragraphs relating to Financial 
Results and Earnings of the Railways included in the Report of the 
C. & A.G. for the year 1971-72, Union Government (Railways). 

2. On the 31st May, 1974 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance of 
the recommendations made by the Committee in their earlier Reports. 
The Sub-Committee was constituted with the following Members: 

Shri H. M. Patel-Convener. 
2. Shri Sasankasekhar Sanyal 
3. Shri Jagannathrao Joshi 
4. Shri S. C. Besra 
5. Shri V. B. Raju 
6. 8hri Mohammed Usman Arif 
7. Shri P. Antony Reddi 
8. Shri Narain Chand Parashar 
9. Shri T. N. Singh 

( 

~ 
I 
J 

MEMBERS 

3. The Action Taken Sub-Committee of the Public Accoun\.s 
Committee (1974-75) considered and adopted this Report at their 
sitting held on the 7th March, 1975. The Report was finally adopted 
by the Public Accounts Committee on the 29th April, 1975. 

4. For facility of reference the main conclusions!recommenda-
tions of the Committee have been printed in thick type in the body 

(v) 



(vi) 

of the Report. A statement showing the summary of the main 
conclusions \ recommendations of the Committee is appended to the 
Report (Appendix). 

5. The Committee place on record their appreciation of the assis-
tance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

Nzw DI:LHI; 
April 29. 19'75. 
Vaisakha 9, 1897 (S). 

JYOTIRMOY BOSU, 
ChaiTman, 

Public Accou.nts Committee. 



CHAPTER I 

REPORT· 

1.1. This Report of the Committee deals with action taken by 
Government on the recommendations contained in their 120th 
Report (Fifth Lok Sabha) on paragraphs relating to Financial 
Results and Earnings of Railways included in the Report of the 
Comptroller and Auditor General of India for the year 1971-7r 
Union Government (Railways). Action Taken Notes have been 
received in respect of all the 36 recommendations contained in th8 
Report. 

1.2. The Action Taken Notes on the recommendations of the 
Committee have been categorised under the following heads: 

1. Recommendations!observations that ha1,e been accepted by 
Government. 

S. Nos: 1, 2, 3, 5-10, 1&-17, 22., 23, 31. 

II. Recommen<iatioMjobseroations which the Comm.ittee do 
not desire to pursue in view uf the replies of Government. 
S. Nos. 4, 11, 14-15, 18-19, 24, 29, 30. 

III. Recommendations/observations replies to which have not 
been accepted by the Committee and which requ.ire 
S. No. 34. 

IV. Recommendcr.tions/observations in re,spect of which Gov-
ernment have furniBhed interim replies. 
S. Nos. 12, 13, 20-21, 25-27, 28, 32-33,  35-36. 

13. The Committee hope that final replies in regard to recommen-
dations to which ooly interim replies have so far been furnished will 
be submitted to them expeditioUsly after getting them vetted by Audit. 

1.4. The Committee will now deal with the action taken on some 
of the recommendations. 

Financial Results-Paragrraph 1.12 (S. No.1) 

1.5. Commenting on the financial results of the working of Rail-
ways during the year 1971-72, the ~  had in paragraph 1.12 
made the follOWing observations: 
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"The working of Railways showed a surplus of Rs. 17.84 
crores in 1971-72. The Committee, however. find that the 
surplus was more apparent than real, for it was not as a 
result of any improvement in the Railways working. The 
concessions and exemptions in the payment of dividend to 
General Revenues obtained on the basis of recommenda-
tions of the Railway Convention Committee, 1971 and the 
reduction in the appropriation to the Pension Fund be-
sides and ad hoc cut on Revenue works expenditure had 
the effect of converting a deficit budget into a surplus 
one. But for these factors, the financial results of work-
ing of Railways would have shown a net deficit of Rs. 9.52. 
crores against Rs. 6.87 crores anticipated in the Budget. 
The Railway Board must, without delay draw up a plan 
designed (a) to improve the overall efficiency of the 
Railways and (b) to economise on expenditure to the 
minimum extent possible." 

1.6. In their reply dated the 26th September, 1974, the Ministry 
of Railways (Railway Board) have stated: 

"Considering the inflationary pressure on the national eco-
nomy and the need for economising expenditure at tht: 
Government level, special steps were taken during the 
year 1973-74 to control expenditure both under plan and 
non-plan heads. Instructions were issued to the Rail-
w.ays to achieve maximum economy in expenditure. 
Attention in this connection is invited to an extract of the 
Railway Minister's speech while replying to the discus-
sion on the Appropriation Bill Supplementary Demands 
for Grants for 1973-74 on 29th August, 1973 in the Rajya 
Sabha, enclosed (page 16). A system of exchequer 
control was also devised and imposed on all spending 
units to regulate their cash disbursement against the 
budget allotment. 

In regard to improving the overall efficiency of the 
Railways, it is submitted that under the present circums-
tances, railways are subjected to several factors which 
are outside the control of the Railway Administration, as 
for example, public demonstrations and squatting on 
track, increased cost of inputs due to inflation, impact on 
wage bill as a result of Third Pay Commission's 
recommendations successive increases in rates of dear-
ness allowance,' implementation of Miabhoy Tribunal 
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Award, and oil cnslS etc. There has also been staff un-
rest. Despite these factors, the performance of the Rail-
ways has improved in many respects as can be seen from 
the accompanying table (page 18) showing the effi-
ciency indicators. 

It will be seen from the table that compared to 1950-
51, the performance has improved barring wagon turn': 
round on both B.G. and M.G. and the incidence of empty 
haulage on the M.G. The increase in the turn-round 
time has to be viewed in the light of the increasing lead 
of traffic. The effiCiency indicators in 1972-73 compared 
to 1971-72 have shown already improvement barring 
some minor variations. Improvement in performance 
was also brought out by high powered locomotives. crea-
tion of additional capacity, modernisation etc. The minor 
variations have occurred under engine kilometres per day 
per goods engine in use, speed of ~  trains, train kms 
per running track km per day on B.G. and punctuality of 
passenger trains, average wagon load during the run, 
wagon turn-round and train kms per running track km 
per day on the M.G.T. adverse trends were taken due 
note of. 

The Board is keeping a continuous watch on the work-
ing of the railways with a view to improve their effi-
ciency. 

This has been seen by Audit." 

1.7. The Committee note that in response to an appeal made by 
the Prime Minister for adopting austerity measures and achieving 
economy in the normal expenditure, the Ministry of Railways launch-
ed an economy drive in 1973-74. This inter alia aimed at a ten per 
cent cut on the existing Budget provision for travelling and daily 
allowances and contingencies, etc., besides a ten per cent cut on the 
Plan expenditure. As a result of these measures a saving of the 
order of about Rs. 20 crores in the Revenue and the Capital Expendi-
ture of the Railways 'was expected to be effected during the year 
1,973-74. The Committee would like to be informed of the actual 
savings recorded during the year as a result of the variolls economy 
measures taken. The Committee trust that the economy measures 
wilt not affect job opportunities of class III MId IV staff, neither any-
body will be retrenched for economy. 



Increase in inventory holditngB on Railways-Paragraphs 1.39-1142 
(S. Nos. 7-10) 

1.8.-1.12. In paragraphs 1.39-1.42, the Committee had made the 
following observations in regard to unusual increase in the inventory 
holdings on Railways during the year 1971-72: 

1.39. "The Committee note with concern that during 1971-72 
the inventory holdings of the Railways as a whole in-
creased to Rs. 149.6 crores as agai'lst Rs. 129.8 crores at the 
end of the previous year. This addition of Rs. 19.8 crores 
worth of inventories during 1971-72 was the highest dur-
ing the last six years. The unusual increase in the inven-
tories has been attributed to (i) substantial increase in 
prices of spares and raw materials, (ii) some stock piling 
necessitated by the serious conflict with Pakistan ann (iii) 
accumulation of scrap holdings due to disturbed conditions 
during the year. An analysiS of the stock balances of tole 
different Zonal Railways has revealed that there have 
been large variations in the b1\ilding up of inventories 
from Zone to Zone. The additions during the year ranged 
from Rs. 1.16 orores to Rs. 7.96 crores. This points to 
the conclusion that the optimum inventory holdings for 
each Zonal Railway and Production Units have not been 
properly fixed and watched. 

1.40. "Apart from this the Committee cannot but regard the 
inventory holding on the Indian Railways as too high in 
as much as it is over 50 per cent of annual issues as against 
33 per cent in Canadian National Railway and a mere 16! 
per cent in the Japanese Railway. It is obviously nesir-
able that there should be no unnet!essary blocking up of 
capital in the shape of inventories. .The Corpmittee note 
that the importance of inventory control has at long last 
begun to be appreciated by the Railways, as is clear from 
the establishment of inventory control cells on all Zonal 
RaHway. w. e. f. January 1973 and the setting up of 1\ 
High Power Committee under the Chairmanship of the 
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Deputy Minister of Railways to examine the position of 
inventories etc., and to recommend measures for bettering 
Inventory Management. The Committee trust that the 
High Power Committee will get down to its work speedily 
so that suitable steps can be taken progressively to bring 
down the inventory holding. 

1.41. The Committee are also unhappy to note that even though 
computers have been installed on Railways since August 
1966 the computerisation of stO'res bccounting and inven-
tory control was taken up only recently and the process 
has not yet been completed. T ~ Committee desire that 
all phases of computerisation in this regard should be com-
pleted expeditiously so as to bring (lut an effective inven-
tory control before the end of June 1974. This however, 
should not be construed to mean that the Committee are 
not satisfied about the need for installing computers on 
Railways and their fullest utilisation. They propose to 
deal with these aspects arising out of their examination 
of paragraph 42 of the Report of C & A  G separately. 

1.42. It is a matter of concern that the average time required 
for the procurement of stores is much more than abroad. 
Indian Railways have therefore to keep their stock at a 
higher level. The Committee consider it important that 
procedures for procurement of stores should be rational-
ised with a view to cutting out all avoiriable delays." 

1.13. In their reply dated the 22nd June, 1974, the Ministry of 
Railways (Railway Board) have stated: 

1.39. "The recommendations of the Committee have been 
noted and necessary instructions in this regard also issued 
to the Railways in this Ministry's letter No. 74-BC-PACf 
V 1120 (7-10) II dated 27-5-1974 (Page 28). 

It may be added, however, that working conditions and level 
of activities vary widely from Railway to Railway with the 
re,ult that the criteria for fixing the targets for the 
balances would also have to vary significantly from Rail-
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way to Railway. These factors are always borne in mind 
whlle fixing targets for the Railways and with the steps 
outlined in Para 1.30 of the report improvements in the 
turnover percentage, i.e., balances to issues in the future 
years, are expected. 

1.40. The observations of the Committee are noted nnd the 
same are also being brought to the notice of the High 
Power Committee. 

1.41. The observations of the Committee are noted. Neces-
sary instructions in this regard have also been issued to 
the Railways in this Ministry's letter No. 74-BC-PACjV-120 
(7-10) II dated 27-5-74 (page 29). 

1.42. The observations of the Committee are noted. This as-
pect is also being examined by the High Power Commit-
tee who have been apprised of the Committee's observa-
tions. 

This has been seen by Alldit." 

1.14. The High Power Committee which has been set up to 
examine the position of inventories etc., has been in existence and 
at work for over two years. It ought to have been able to complete 

its work by this time. The Committee would like to know how 
much longer this High Power Committee would take to complete 

Its work. 

Surplus Stores and Scrap-Paragraph 1. 51 (S. No. 12) 

1.15. Commenting on the increase in the arising anrl. value of 
scrap held by the Railways, the Committee had in paragraph 1.51 
observed as under: 

"The value of scrap held by the Railways had also increased 
from Rs. 7.5 crores to Rs. 9.8 crores in 1971-72. It has 
further gone upto Rs. 11 crores as at the end of ~  

During the year 1968-69 to 1972-7.3 the arisings of scrap 
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on the Railways increased by 68 per cent. In 1972-73 the 
. arisings were of the value of Rs. 30.56 crores. The Com-
mittee feel that there ~  be enough scope for maxi-
mising the use of scrap for meeting Railways own re-
quirements. The Railways should have full capacity 
of their own to melt and refine the scrap. The matter, 
therefore, requires reconsideration. The Committee 
should be advised of the result of such re-examination." 

1.16. In their reply dated the 21st November, 1974, the Ministry 
of Railways (Railway Board) have stated: 

"The suggestion of the Committee that Railways should have 
full capacity of their own to melt and refine the scrap 
is under examination of this Ministry; the result of the 
examination would be advised to the Committee in due 
course. 

This has been seen by Aucl.it." 

1.17. The Committee note that their suggestion for the establish-
ment of full melting and refining eapaeity for profitable re-utilisa-
tionof serap arising on the Railways is under examination. Having 
regard to the import.nee of the profitable utilisation of the scrap 
and avoidance of waste and keeping speculative activity under 
check, the Committee trust that this examination will be completed 
most expeditiously and necessary action taken thereafter. The 
Committee would await a further report in this regard. 

1.18. The Committee would also like to draw attention to their 
reeommendation contained in paragraph 1.29 of their 121st Report 
(Fifth Lok Sabha). The Committee had desired therein that the 
Government should consider LSetting up a sort of Metal LBank or 
Clearing House so that it can be ensured that the metal, specially 
non-ferrous, rendered surplus or unfit for a particular use in one 
organisation can be profitably utilised else-where without being 
disposed of at a loss. The Committee desire that their suggestion 
may be proeessed expeditiously in eonsultation with all organisa-
tions/departments in which SCt'ap arise and the departments where 
such scrap is likeiy to be utilised by re-conversion. The Committee 
(eel that there is an urgent need for the establishment of a cen-
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tralised coordination agency for re-ultiJisation and ~  of 
metal scrap. Sinee more than ODe MhUstry would be involved in 
this, it is desirable that the Cabinet Secretariat should take up the 
responsibility for coordination in this regard. 

Relationship of the payload to tare weight in rcril coaches and 
wagons-Puragraphs 1.69-1.70 (S. N08.16-17) 

1.19. Commenting on the slow progress made in altering the 
designs of B.G. wagons and coaches with a view to reducing the 
tare-payload ratio, the Committee had observed in paragraphs 1.69 
and 1.70: 

"In view of the depressing financial picture of the Railways 
it is imperative to augment revenue by improving the 
carrying capacity of the coaches and wagons. The Com-
mittee note that since 1940 very slight improvement itl 
the ratio of tare weight to the payload had been effected 
by altering the designs of B.G. wagons and coaches. A1J 
there is 'said to be scope for appreciable improvement 
the Committee desire that the RD.S.O. should consider 
this question on a top priority basis in collaboration with 
other organisations in the country who are engaged in 
research in transport management. 

The Committee learn that certain steps such a'S proVls10n of 
40 and 60 seats in 1st Class coaches meant for long dis-
tance and short distance travel respectively, develop-
ment of 48 berth A.C. sleeper coaches, development of 
double-decker coaches and development of improved 
types of wagons are presently under contemplation. The 
Committee recommend that increase in the carrying 
capacity of the 1st Class and A.C. Sleeper coaches which 
is long over due, should be carried out without further 
delay and the Committee advised. They consider also 
that possibility of augmenting revenue from suburban 
sections by increasing the standing capacity should also 
be explored and necessary action taken thereafter." 
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1.20. In their reply dated the 28th August, 1974, the Ministry of 
Railways (Railway Board) have stated: 

"The R.D.S.O. has been keeping itself current with the ~ 

technological developments in the rail transport field 
through membership of the International Union Of Rail-
ways and other means and drawing upon the new princi-
ples and practices developed, in evolving new designs of 
stock, as permitted by the state of 'know-how' in the 
country, in respect of both manufacture and maintenance. 
Efforts are made continuously to improve each successive 
design with the object of making a better utilization of 
the resources available. Payload to tare ratio is one of 
the improvements effected. 

Wagons. 

The table furnish below brings out the actual improvement 
effected in the new designs evolved in case of B.G. 
wagons, in the recent past and designs projected for 
future adoption: 

------_._-----------_._------
Descripti(ln Type 

Oil tank wagons TORX-
(Old design) 

BTO 
(prop06cd for future 
adoption) 

Bogie Rail Wason BR 
(old desilPl) 

BRH 

(new design) 

Opl'n Generlll BOX(T) 
Wason. ~  desilPl) 

NEW BOX 
(proposed design) 

Mineral trRllic BOX (St. CBC) 
(current design) 

BOI 
(new deAlp) 

---- ~ 

Payload Tare 
(t) (t) 

20'40 U'10 

54'00 27'28 

44'S5 20'55 

56'9° 24'38 

~  26'70 

57'00 ,24'28 

56'30 25'cO 

,8'48 22'80 

Ratio Pay Payload 
Tare per train 

In tonne 

1:0 '593 J4",8'o 

J:O'505 2322-0 

1:0'.::62 1734'0 

1:0 '428 2219'0 

1:0'489 2292'0 

1:0'426 2907'0 

1:0 '444 2421 '0 

1:0'390 29%.4'0 
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t Z 3 4 $ 6 .- ---------
BOI S8'48 33'80 1:0'390 z9Z4'o (new dcaiJn) 

BOY 71 '60 19'80 1:0'Z77 3503'8 (latest design) 

BOX (St, CSC) 56 '30 Z5'OO 1:0 '444 Z4ll'O 
(Current design) 

BOY 
(latest design) 

71'60 19'80 1:0 -277 3508 '0 

------ -- ----
The improvement in the payload to tare ratio in designs which 

have most recently been completed or are in the development 
stage SUGh as the 'BTO' Tank wagon and the proposed new 'BOX' 
wagon will further improve the overall ratio for B,G, wagons as 
a wQ,ole, when wagons of these design'" got into production and 
begin to operate on. the Indian Railways in large numbers, 

As stated earlier, effecting improvement receives continuous 
attention and will be resorted to as permitted by the indigenous 
availability of raw materials, such as low alloy high-yield steel, 
and development of 'know-how' in the areas of manufacture and 
maintenance, 

As suggested by the Committee, efforts will be made to liaise 
with organisations in the country engaged in research of transport 
management. 

Coaches 

In the context of further improving the ratio of payload to tare 
of passenger coaches, the position is as under:-

(a) New Designs recently completed and manufacture either taken 
up or will be taken up shortly: 

(i) I Class Chair Car to provide sitting accommodation for 
48 or 60 passengers, These coaches are intended general-
ly for day travel. 

(ii) Air-Conditioned two-tier sleeper coach to provide sleep-
ing accommodation for 48 passengers, 
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(iii) Double Deck coach to provide sittlng accommodation for 
146 passengers. 

(b) New Designs in hand: 

Longer coaches: Limitations currently imposed on the 
length of BG and MG coaches have been examined and 
it has been found technically possible to increase the 
length of both BG and MG coaches by approximately 
1829 mm (6') by tepering the ends of coaches and adopt-
ing bogies with a longer wheel-base. This w1l1 result in 
increasing the number of seats per coach by 10 in the 
caSe of BG second class coach and 8 in the case of MG 
second class coach. The unit weight per passenger will 
decrease from 0.427 to 0.40 in the case of BG and from 
0.433 to 0.424 in the case of MG. Preliminary design 
work for both BG and MG coaches has been completed. 

(c) New designs propooed to be taken up: 

(i) Wider Coaches: The possibility of introducing wic\er 
coaches to achieve increa'SeCi carrying capacity has been 
examined. By removing infringements to moving dimen-
sions at some places, it will be possible to introduce 3660 
mm (12') wide coaches on certain selected sections. The 
preliminary study made indicates that the carrying 
capacity of 3660 mm (12') wide coaches can be increased 
by 15 to 20 per cent compared to the present day con .. 
ventional coaches. The increase in the tare weight 
would be marginal. 

(ti) Alumiftiumlltght alloy steel coochet: With a view to 
reducing the tare weight of coaches further, it would be 
necessary to build coaches in aluminium/light alloy. A 
preliminary study undertaken indicates that it would be 
possible to design and develOp such coaches with reduced 
tare weight per passenger. Such coaches would also 
offer better resistance to atmospheric corrosion and reduce 
maintenance problems. The construction of aluminium 
coaches wlll, however, call for special manufacturing 
techniques. Before introducing aluminium/light alloy 
steel coaches in large number, it will be necessary to 
build few prototypes and gain service experience over 
a period. 

15 LS-2 
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1.70. The number of berths provided in the old wooden bodied 
1st Class AC coaches on IRS underframes were 16/14. With the 
introduction of all-steel integral 1st Class AC coaches on De-luxe: 
trains, the number of berths was increased to 18. The design is. 
again under revision to provide accommodation for 20 passengers. 
A new design of fully air-conditioned coach has been developed 
which will have 34 chairs for II Class passengers and 10 berths for 
1st Class passengers. This will further increase the carrying capa-
city and also the revenue earning capacity of AC coaches. 

With a view to increasing the carrying capacity of Electric 
Multiple Units and th.ereby augment revenue from suburban sections,. 
it is proposed to provide only longitudinal seats along the "'ides. 
with provision of more floor area for standing passengers. With. 
this arrangement, the carrying capacity of BG suburban stock will 
increase by 25 per cent compared to the existing de-:;igns. Pre-
liminary design work has been completed and a prototype of the-
new design is to be manufactured by ICF shortly to assess public-
reaction and gain service experience before introducing the new 
type of EMU coaches on a large scale. 

This has been seen by Audit. 

1.21. The Study Group of the Public Accounts Committee (1974-
75) which visited R.D.S.O., Lucknow in June, 1974 had been given 
to understand that in 1972-73 the design of a double decker .coach 
had been evolved and key drawings and speCifications for manufac-
ture of 3 prototypes were under preparation. When asked about 
the latest position in regard to development of the double decker 
coach, a representative of the RD.S.O. had informed the Study 
Group as under:-

"Sir, initially the layout of Double Deck Coach was prepared 
to accommodate 136 pa\Ssengers and Board had then in 
mind to build 3/4 prototypes to assess the public reac-
tion. However, formal orders were not placed on ICF. 
Subsequently, a revised layout was proposed increasing 
accommodation from 136 to 146 passengers." 

1.22. During evidence before the Committee in January 1975 a 
representative of the Railway B08M informed the Committee that 
an order had been placed on ICF for one prototype coach and thi's 
had been programmed to roll out of the factory before the end of 
1976. T ~ Committee were also then informed that the decision 
to manufacture the prototype was taken In February 1974 and the-
order was placed on the factory in MarchI April, 1974. 
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1.23. The Committee note that several steps hav" b".. taken or 
are proposed to be taken to reduce the tar&payload ratio for im-
provini' the carrying capacity of coaches and w.,-ons on Railways. 
It is, however, seen dlat the measures aimed at reducm, tare-pay-
load ratio have not been processed wRh any real sense of urgency 
and the progress made SO far is very slow. For example, although 
the design of a double decker coach was evolved by RDSO as lone 
back as 1972-73, the order for manufacture of the prototype has 
been placed on the factory only in Marchi April, 1974. As a result 
of this delay, the prototype coach will come out of the fadory only 
by the end of 1976. The Committee feel that the efforts of the 
Railway Board in this direction should be result-oriented and that 
a time-bound programme should be chalked out so that the neces-
sary improvement is achieved in the shortest possible time, The 
Committee, therefore, desire that the question of introduc:in" 
changes in the designs of existing stock, should be tackled on a 
top priority basis and developments reported to them from time 
to time. 

Eastern Railwaw-Misappropriation of cash in Budget Budee Goods. 
~P  2.62 (S. No. 34) 

1.24. While commenting on the cases of frauds and misappropria.· 
tions in the Budge Budge Goods Office, the Committee had made 
the following observation in paragraph 2.62: 

"The Committee are surprised to note that the frauds and 
misappropriations in the ~  Budge Goods Office ~ 

over a period qf years could not be detected either by 
Trame Accounts· Officer or by the Inspecting officials of 
Commercial and Accounts Departments. As the prescri-
bed checks are stated to be adequate to detect irregulari-
ties of the type mentioned in the Audit Paragraph, the 
Committee can only conclude that there has been an un-
accountable failure of the machinery. Unfortunately the 
responsibility for the failure to spot the fraud and mis-
appropriations has not yet been finally determined. 
Further, the assessment of the amount involved and the 
period over which the fraud was perpetrated are also 
still being inquired into. The Committee are perturbed 
to note that during the period from March 1971 back to 
October 1967, which' has so far been reviewed, a sum of 
Rs. 3.25 lakhs is stated to have been  misappropriated. 
They desire that the finding of the enquiry committee 
consisting of the Divisional Commercial Superi!1tendent 



~~ 14 

f Sealdah and Senior Accounts Officer (Traffic) as allo the 
action taken thereon for fixing individual responsibility, 
including that of the supervisory officials, should be inti-
mated to them within 3 Months." 

1.25. In their reply dated the 16th December, 1974, the Ministry 
of Railways (Railway Board) have stated: 

II As desired by the Commi ttee an extract of the findings of 
the Enquiry Committee consisting of Divisional Com-
mercial SUIfdt., Sealdah and Senior Accounts Officer 
Traffic and also the action taken thereon is enclosed 
pages 55). 

As a result of futher investigations carried out by the Eastern 
Railway, the total amount misappropriated stands at 
Rs. 3,40,858.40 with reference to available records. 

This has been seen by Audit." 

1.26. 'l.'be Committee note that the EnqUiry Committee have come 
to the conclusion that the fraud committed in the Budge Bu,',e 
Goods Office was of such a nature that it could not have been po ... 
• 'ble for the Trame Accounts Oftlce to detect the same. This how-
ever emphasises the Inadequacy of the system of checks and 
counter-checks prescribed for the purpose, wblch were claimed to 
be adequate for detectin, the irrefUlarlties of the tYPe mentioned 
In the Audit paragraph. The Committee desire that the whole 
position may once a,aIn be reviewed to .ay down fresh procedures, if 
.eeesnry with a view to ensurinr tbat the prescribed ehecks are 
really effective ill deteetmr irreplarities· of the type referred to 
I. the Audit pararraph. 
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RECOMMENDATIONS/OBSERVATIONS THAT HAVE BaN 
ACCEPTED BY GOVERNMENT 

.Recommendation 

The working of Railways showed a surplus of Rs. 17.84 'crores ID 
1971-72. The Committee, however, find that the surplus was more 
apparent than real, for it was not as a result of any improvement 
in the Railways working. The concessions and exemptions in the 
payment of dividend to General Revenues obtained on the basis of 
recommendations of the Railway Convention Committee, 19'11 and 
the reduction in the appropriation to the Pension Fund besides an 
ad hoc cut on Revenue works expenditure had the effect of conver-
ting a deficit budget into a surplus one. But for these factors, the 
financial results of working of Railways would. have shown a net 
deficit of Rs. 9.52 crores against ~  6.87 crores anticipated in the 
Budget. The Railway Board must, ~  delay draw up a plan 
designed (a) to improve the overall efficiency of the Railways and 
(b) to economise on expenditure to the maximum extent ~  

(S. No.1, Para 1.12 of the 120th Report of PAC-Fifth Lok Sabhl). 

Action taken 

ConSidering the inftationary pressure on the national economy 
and the need for economising expenditure at the Government level, 
special steps were taken during the year 1973-74 to control expen-
diture both under plan and non-plan heads. Instructions were iastred 
to the Railways to achieve maximum economy in expendituTe. 
Attention in this connection is invited to an extract of the Railway 
Minister's speech while replying to the discussion ~ the Appropria-
tion Bill Supplementary Demands for Grants for 1973-74 on 29-8-1973 
in the Rajya Sabha, enclosed as Annexure I. A system of ex-
chequer control was also devised and imposed on all  spending units 
to regulate their cash disbursement against the budget allotment. 

2. In regard to improving the overall efticiency of the R ~ 

it is submitted that under the present ~  rjlilways are 
subJected to several factors' which are outside the control of the 
;aailway Administration, as for, example, public ~  and 

15 
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quatting on track, increased cost of inputs due to inflation, impact 
.on wage bill as a result of Std Pay Commission's recommendations, 
successive increases in rates of dearness allowance, implementation 
.of Miabhoy Tribunal Award, and oil crisis etc. There has also been 
staft unrest. Despite these factors, the performance of the RaU-
ways has improvec\ in many respects as can be seen from the accom-
panying table (Annexure II) shOwing the efficiency indicators. 

3. It will be seen from the table that compared to 1950-51, the 
performance has improved barring w.agon tum-round on both B. G. 
and M.G. and the incidence of empty haulage on the M.G. The 
increase in the turn-round time has to be viewed in the light of the 
increasing lead of traffic. The' efficiency indicators In 1972-73 com-
pared to 1971-72 have shown alround improvement barring some 
minor variations. Improvement in performance was also brought 
.out by high powered locomotives, creation of additional capacity, 
modernisation etc. 'The minor variations have occurred under 
engine kilometres per ci8y per goods engine in use, speed of goods 
trains, and train kms per running track kmper day on BG and 
punctuanty of passenger trains, average wagon load during the run, 
wagon tum-round and train kIns per running track km per day 
4n the M.G: Tbe adverse trends were taken due note of. 

4. The Board is keeping a continuous watch on the working of 
the railways with a view to improve their efficiency. 

This has been seen by Audit 

[Ministry of Railways (Rly. Board) O.M. No.74-BC-PACJVI120 
(1-2)' dated 26-9-197414 Asvina, 1896]. 

ANNEXURE I 

EXTRACT OF M.R's SPEECH WHILE REPLYING TO THE DIS-
CUSSION ON THE APPROPRIATION BILL-SUPPLEMEN-
TARY DEMANDS FOR GRANTS 1973-74 ON 29TH AU~U T  

1913 IN RAJYA' SABHA. 

My last point is about the economy drive. Recently the Prime 
Minister made an appeal to every Ministry to adopt austerity 
measures and achieve economy in the nonnal expenditure. In res-
ponse to her appeal, we have examined various aspects and we have 
come to the followingconelusions: 

(I) A ten per cent cut on the existing Budget provislon for 
travelUng and daily allowances. 

(U) A sharp reduction in the holding of conferences and 
seminara. 
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.(ill) A ten per cent cut on the existing provision for contin-
gencies and maximum economy in the use of paper, 
stationery, fuI'niture and office equipment and the use 
of staff cars. 

(Iv) A drastic reduction in the expenditure on telephones and 
official entertainments. 

(v) Avoidance of ostentatious expenditure on all accounts 
including expenditure on the renovation, etc. of buildings. 

In addition to the above, Sir, a ten per cent cut has been imposed 
thIs year on the Plan expenditure and the General Managers have 
been asked to proceed only with the most essential works, such as 
those relating to line capacity and train operations. 

Sir, as a result of these measures, I expect a saving of the order 
<>f about Rs. 20 crores in the Revenue and the Capital Expenditure 
()f the Railway. 
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Recommendation 

The Committee had in their earlier reports repeatedly emphasised 
the need for more accurate estimation of the revenue and expenditure 
at the time of budgeting. It is, however, seen that against 
-the Budget Estimates for 1971-72, the actuals of Gross Re-
venue Receipts and Revenue Expenditure for the year recorded an 
increase of Rs. 26.52 crores and Rs. 24-.34 crores respectively. Further, 
in the case of earnings the variations in the actuals for 1971-72 
against the revised estimates for 1971-72 was as high as Rs. 18.75 
'crores. The explanations for these wide variations are not at all con-
vincing and the Committee are left with the impression that the 
budgetary control on Railways is not what it should be. The Com-
'mittee feel that there is lot of scope for improvement in the system 
-and they hope that necessary remedial measures will be taken in 
~  direction. 

[So No.2, Para 1.13 of 120th Report of PAC (5th Lok Sabha)]. 

Adlon taken 

The observations of the Committee have been noted. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PACIVj 
120 (1-2) dated 6-11-1974115 Kartika, 1896]. 

Recommendation 

The liability of the Railways towards payment of Deferred Divi-
·dend on new lines stood at Rs. 13.04 crores at the end of 1969-70 and 
-only a sum of Rs. 1.11 crores could be paid up to 1971-72. As the' pace 
-of clearance of arrears was quite slow the liability on this score 
continued to rise from year to year. As at the end of 1971-72 the 
Railway owed on this account Rs. 70.28 crores to the General Reve-
nues. In paragraph 1.24 of tbeir 45th Report the Committee had 
recommended that action should be taken to ensure that revenue 
,expenditure on these new lines was reduced to the minimum and 
that earnings were augmented by attracting more high freighted 
traffic so that the arrears of dividend got paid and not extinguished 
. .after 20 years of opening of these lines when the liability to pay 
-arreal"S ceued. The Committee cannot but reiterate their earlier 
-reeomnu!ndation and stress that all-out efforts should be made to 
:maximise the earnings on these lines. 

[8. No.3, para 1.19 of the 120th Report of the P. A. C. 
(5th Lot Sabha)] 
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Action tuen 

'The observations of the Committee are noted. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PACIVI 
120 (3-4) dated 5-12-74)] 

Recommendation 

New lines ought to be economically viable and there should be 
-mo question of inadequate returns from them, excepting a few un-
«onomic lines which may have to be constructed in the larger 
-national interest particularly for the development of hilly as well . 
as ' backward areas. The Committee accordingly stress that in 
"future proposals for new lines should be very carefully examined by 
"Ranways to assure themselves of their remunerativeness except in 
exceptional cases which should be specifically brought to the notice 
<>f Parliament in the Budget papers. 

[So No.5, Para 1.21 of 120th Report of PAC Fifth Lok &pha] 

Action taked 

The recommendations of the Committee is accepted. Under the 
.existing practice proposals for all new lines are very critically 
.examined to assess the remunerativeness or otherWise of the project 
.through engineering and traffic surveys, and projects are taken up 
for construction after the remunerativeness is established. How-
.ever, attention is invited to the Railway Minister's budget speech 
lor the years 1973-74 and 1974-75 (extracts enclosed Annexure) in 
.which he has emphaSised the need for a conceptual change in the 
application of orthodox financial criteria to proposals for construc-
tion of new lines in under-developed areas of the country. 

It may also be stated that the question of giving suitable relief 
to the railways in respect of new lines constructed in backward and I 
-or hilly areas, which may yield a low or negative financial return, 
although there may be a fairly high social return, has been referred 
to the Railway Convention Committee, 1973, in the context of the 
'tJOCial burdens borne by the Railways. 

This hu been seen by Audit. 

[Ministry of Railways (Rly. Board) C.M., No. 74-BC-PACfVI 
120 (5) r\ated 26-7-7414 'Sravana, 1896] 
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ANNEXURE 

EXTRACTS FROM RAILWAY MINISTER'S BUDGET SPEECH 
FOR 1973-74 

40. To cope with such gigantic tasks ahead, we will h&ve to aug-
ment in a very big way our fleet of locomotives, wagons and coachesr 
construct new lines and increase the capacity of the existing lines,. 
set up new repair and production unit's, 'provkle additional passenger 
terminal and yard capacities at metropolitan centres and other cities. 
The concept of rail transport strategy will have to be radically revised 
and adjusted to deal with the movement of masses of persons and 
massive quantities of bulky goods. We will probably have to think 
of longer and heavier trains, more powerful locomotives, more seats' 
in the passenger coaches, increased dieselisation and electriflcation 
of the services, better utilisation of our track and rolling-stock, 
though even now they are second only to Japan, increase in the pay-
load of wagons. In short, we may have to reorient our thinking and 
outlook completely and take effective steps towards maximum uti-
lisation of our existing assets, and creation of additional capacities 
within a limited time scale. ' 

41. The construction of new lines is one such item where all' 
entirely new approach may have to be thought out. The riSing costs 
of construction require high density of traftlc to justify a new line 
ftnaneially. For a new line to become an economic proposition, it bas 
to be assured at least 3 million tonnes of originating tramc. This may 
be possible in  highly industrialised areas. But there may be areas 
where such quantum of traffic may not be offering yet a new line or 
a conversion of a line may be necessary for the development of 'the 
region. With a view to make it financially possible for the Railways 
to construct new lines in such situations, it will be necessary to 
develop a new approach and explore measures to reduce their Capital' 
liability and to improve the rate of their earnings. Some formulae' 
which could be adopted towards this end are as follows:-

(i) Exemption, full or  partial, from payment of dividend lia-
bility to the General Revenue during the period of cons-
truction and for a specified number of years after' 
completion and opening to traffic; 

(U) Participation of State Governments or local authorities, 
in reducing the cost of con$truction by giving the land 
and labour conteJlt of construction free of cost; 

(iii) Suitable .adjustment UP ~  of fares and freight struc-
ture applicable to the newly constructed line which io 
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common parlance is called 'inftation of chargeable 
mileage'; 

(iv) Levy of fares and freight on a discontinuous basis so as 
to be a set-off against telescopic structure of standard 
fares and freight. 

The classical concept of traditional economic viability needs to 
tbe re-adapted in the light of the historical experience gathered from 
the economic development of different societies. The principle that 
transportation in!ra-structure must evolve along the pattern deter-
mined by pre-existing economic viability needs to be modified to the 
extent that very often the creation of the infra-structure themselves 
lead to additional demand and increased commercial prospects. In 

,_selected areas the calculas of short-term economdc returns must yield 
place to the long term benefitS' through a policy of deliberate develop. 

-mental expenditure. 

Based on this, I intend to discuss with my colleagues the Finance 
and Planning Ministers how we can initiate new railway projects or 
. open new lines up to 60 kilometres where the development of the 
area would be greatly facilitated, without viewing this expenditure 
too closely in terms of the prospects of immediate returns on invest-

:ment. 

EXTRACTS FROM RAILWAY MINISTER'S BUDGET SPEECH 
FOR 1974-75 

While presenting the Budget for 1973-74, I had mentioned the 
need for a new approach for evaluating the proposals for the cons-
truction elf new railway lines in backward area'S. In furtherance 

,of this approach, it is now proposed to take up the construction of 
the following new railway lines and gauge conversion projects in 
1974-75. 

(1) Conversion of New BOngaigaon-Gauhati Section from metre 
:gauge to broad gauge. 

(2) Construction of a new metre gauge line from Dharmanagar 
-to Kumarghat. 

(3) Construction of a new broad gauge line from Nadikude to 
Bibinagar. 

(4) Conversion of Guntur-Macherla Hne from metre gauge to 
"road gauge. 

(5) New broad gauge line from Rohtak to Bhiwani. 
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(6) Provision of broad gauge links to Ramnagar and Kathgodan» 
from -Moradabad and Rampur. 

(7) Conversion of metre gauge section from SamB'Stipur to-
Darbhanga to broad gauge. . 

(8) Construction of a new metre gauge railway line from 
Jhanjarpur to Laukaha Bazar. 

(9) Construction of a new metre gauge line from Sakri tc:. 
Hasanpur. 

(10) Construotion of a new broad gauge line from Jakhapura to-
Banspani. 

The North Eastern Council has been requested to bear the cost 
of construction of Dharmanagar-Kumarghat line out of the funds: 
which may be allotted to it for development of backward hill ~ 

The Governments of Andhra Pradesh and Haryana have agreed to 
bear the cost of land, to regulate road transport and to inflate the-
-chargeable kilometrage for Nadikude-Bi.binagar and Rohtak-Bhiwani 
rail links as well as for Guntur-Macherla gauge conversion project. 
I look forward to similar cooperation and financial participation-
from the Governments of Uttar Pradesh, Orissa and Bihar in respect 
of the projects falling within those States. 

I have not been able to include railway lines in other backward 
areas of the country on account of paucity of funds during 1974-75. 
Surveys have, however, been taken up or are proposed to be taken 
up in 1974-75 for a large number of new railway lines which have 
been proposed by the State_ Governments, Members of Parliament 
and other public bodies. I mention specifically the following:-

1. Dhali-Rajhra-Jagdalpur; 

2. Bhavnagar-Tarapore; 

3. Dasgaon-MangaloJi'e; 

4. Kumarghat-Agartala-Sabroomj 

5. Silchar-Jiribam; 

6. Nangal Dam-Talwaraj 

7. Malda-Belurghat; 

8. Miraj-Latur; 

9. Muzaffarpur-Raxaul gauge ~  

10. Dehri-on-Sone-Pipradihj 

11. Deoghar-Dumka Rampyr Hat; 

12. Gaya-Rajgir. 
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I would like to take up the construction o{ these lines during the-
Fifth Plan, but this would depend upon the availability of ~ 

The present allocation during the Fifth Plan for construction of 
new railway lines is not sufficient for this purpose. Execution of 
these works will be considered by Government in the light of Survey 
Reports and as and when we can augment our Plan funds. 

• • '" '" 
Development of BlJckward areas. -From time to time I have re-

ceived a number of requests from Chief Ministers, Members of Par-· 
liament, Public Bodies, etc. for construction of new railway lines in-
backward areas. Experience has shown that generation of traffic for 
such areas follows the development of transport infra-structure facili-
ties. I have, therefore, advocated the need for a conceptual change 
in the application of orthodox financial criteria to the construction 
of new lines in under-developed areas. Discussion'S on these lines 
have also been held with my colleague, the Planning Minister, for 
allocation of additional resources for this purpose outside the Rail-
way Plan. Due, however, to the overall limitation of funds, it has 
not been possible to include, during 1974-75, a large number of such 
projects, but I am alive to their: necessity and I shall be further· 
pursuing the matter with the Planning Commission. 

Recommendation 

The Committee find that as against a capital expenditure of 
Rs. 151 crores budgetted for 1971-72, the actual expenditure was of 
the order of Rs. 190.84 crores, thus registering an increase of 
Rs. 39.84 crores. This wide variation causes concern to the Com-
mittee. As the resources available for capital expenditure are 
limited the quantum of capital expenditure to be incurred during 
a financial year by each Ministry is determined on a very careful 
balancing of the claims of the competing demands of various Minis-
tries. Even within a Ministry, a similar exercise has to be carrietl 
out. The Committee are, therefore, inclined to think that this neces-
sary exercise for allocation of resources was not carried out in a real-
istic manner. It is clearly unrealistic to .assume that prices will 
remain constant over a long period. The rate at which price-rise 
annually varies from country to country and even within our country 
the variation is erratic. In such a situation reliable projection of-
possible price rise is by no means easy., no:' is it an impossible exer--
else. The Committee accordingly suggest that this aspect should be-
borne in mind when estimating costs for the purpose of budgeting. 

[8. No.6, Para 1.27 of the 120th Report of PAC (Vth Lok Sabha)} 
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AdlO1l taken 

"1l'he suggestion of the Committee is noted. 

'This has been seen by Audit. 

[Ministry of Railways (Rly: Board) O.M. No. 74-BC-PAC/V/ 
120 (6) dated 31-8-1974/9 Bhadra, 1896.J 

Recommendation 

1.39. The Committee note with concern that during 1971-72 the 
unventory holdings of the Railways as a whole increased to Rs. 149.6 
fcrores as against Rs. 129.8 crores at the end of the previous year. 
"This addition of Rs. 19.8 crores worth of inventories during 1971-'72 
'was the highest during the last six years. The unusual increase in 
the inventories has been attributed to (i) substantial increase in 
;prices of spares and raw materials, (ii) some stock piling necessita-
1ed by the serious conflict with Pakistan and (iii) accumulation of 
!Scrap holdings due to disturbed conditions during the year. An 
:analysis of the stock balances of the dfferent Zonal Railways has 
revealed that there have been large variations in the building up of 
'inventories from Zone to Zone. The additions during the year ranged 
'from Rs. 1.16 crores to Rs. 7.96 crores. This points to the conclusion 
'that the optimum inventory holdings for each Zonal Railway and 
· Production Units have not been properly fixen and watched. 

1.40. Apart from this the Committee cannot but regard the in-
· ventory holding on the Indian Railways as too high in as much as 
dt is over 50 per cent of annual issues as against 33 per cent in 
.canadian National Railway and a mere 16-114 per cent in the Japanese 
Railway. It is obviously desirable that there should be no un-
· necessary blocking up of capital in the shape of inventories. The 
-Committee note that the importance of inventory control has at long 
last begun to be appreciated by the Railways, as is clear from the 
establishment of inventory control cells on all Zonal Railways w.e·f· 
January 1973 and the setting up of a High Power Committee under 
the Chairmanship of the Deputy Minister of Railways to examine 
the position of inventories etc. and to recommend measures for 
bettering Inventory Management. The Committee trust that the 
High Power Committee will get down to its work speedily so that 
·suitable steps can be taken ~  to bring down the inventory 
·hglding. 

1.41. The Committee are unhappy to note that even though 
.computers have been installed on Railways since August 1986 the 
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computerisation of stores accounting and inventory control was taken 
up only recently and the process has not yet been completed. The 
Committee desire that all phases of computersation in this regard 
should be completed expeditiously so as to bring about an effective 
inventor.V control befo.re the end of June 1974. This however, should 
not be construed to mean that the Committee are satisfied about the 
need for installing computers on Railways and their fullest utilrsa-
tion. They propose to deal with ~ aspects arising out of their 
examination of paragraph 42 of the Report of C&AG separately. 

1.42. It is a matter of concern that the average time required for 
the procurement of stores is much more than . abroad. Indian 
Railways have therefore to keep their stock at a highestlenl. The 
Committee consider it important that procedures for pr'Ocurement 
. of stores should be rationalised with a view. to cutting out all avoid-
able delays. ., 

[So No.7 to 10, Para 1.39,  1.40, 1.41 & 1:42 of 120tb Report of PAC 
.  . (Fifth Lok ~~  

Action taken 
, ( 

.\ . 1.39, The 'recommendation'S of the ~ have, been noW, 
and necessary instructions in this regard also issued to the ~ U  

in this Ministry's letter No. 74-BC-PACIV 1120 (7-10) II dated 27.5.74 
(Annexure I). 

1 

It may be added, however, that working conditions and level of 
activities very widelY"from RailWay to Railway with the result that 
the criteria for 'fixing the targets for the balances would also have to 
vary sianificantly from Railway to R ~  These factors are 
always borne in mind while fixing targets for the Railways and with 
the steps outlined in Para 1.30 of the report improvements in the 
turnover ~  i.e. balances to issue in the future years, are 
expected. "  . . . .  . 

1.40. The observations. of the Committee are noted and the same 
are also brought to the notioe of the High Power Committee. 

1.41. The observations of the Committee are, noted .. Necessary 
lnsructloM in this regard have also been issued to the Railways in 
tbls ;Ministry's letter No. 74-BC-PAC/V/120(1'7-10)n dated ~  

(Annexure II). 

1.42. The observatiom of the Committee are noted. This ~  
II also .beihg examined by the High Power 'Committee who have 

L~  .: ;' 
""I· 

" 
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been apprised of the Committee's obeervations. 

ThiI has been seen by Audit. 
[Ministry of Railways (Rly. Board) O.M. No. 74-BS-PAC/V/ 

120(7.10) dated 22.6.1974./Asadha, 1896.J 

ANNEXURE-I 

Copy of Railway Board's letter No. 74-BC.PACjVI120(7·10) II 
dated 27-5-74 to All Indian Railways and Production Units etc. 

Sub:-Optimum J,nventOTy Holdings on Railways. 

Ref:-Recommendation of PAC-Para No. 1.39. 

The Recommendations of PAC in Para 1.39 of their 120th Report 
are reproduced below for information and necessary action. 

1.39. The Committee note with concern that during 1971-72 the 
inventory holdings of the Railways as a whole increased to Rs. 149.6 
crares as against Rs. 129.8 crores at the l end of the previous year. 
This aCldition of Rs. 19.8 crores worth of inventories during 1971·72 
wei the highest during the last six years. The unusual increase in 
the inventories has been attributed to: 

(i) substantial increase in prices of spares and raw materials; 

(ii) some stock piling necessitated by the serious conflict with 
Pakistan; and 

(iii)' accumulation of scrap holdings due to disturbed conditions 
during the year. 

An analysis of the stock balances of the different Zonal Railways 
has revealed that there have been large variations in the bulldng 
up of inventories from Zone to Zone. The additions during the 
year ranged from Rs. 1.16 crores to Rs. 7.96 crores. This points to 
the conclusion that the optimum inventory holdings for each Zonal 
Railway and Production Units have not been properly fixed and 
watched:' : . .. 

In this connection, it is mentioned that a number of steps like 
computerisation of stores accounting, ABC analyais, codiftcation, 
variety reduction, rationalisation etc. have been taken to improve 
materials Management in Railways to bring the inventory holdinSI 
to optimum levels. Special Inventory Control Cells have also been 
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set Up to watch the position of inventories continuously oD accepted 
principles of ABC analysis based on computer outputs to fix target 

~  holdings for all groups of stores and to take appropriate 
steps as and when required to control them. 

Board desire that the above recommendations of P.A.C. should be 
noted. Board further deSire that the steps taken by the Railways: 
for improving inventory management should be result";oriented 80 
that the inventory holdings are brought down to optimum levelS' 
fixed already for all groups of stores as early as possible and that 
such  wide fluctuations and increases pointed out by the PAC for 
the year 1971-72, are avoided in future. 

Please acknowledge receipt. 

ANNEXURE II 

Copy of Rly. Board's letter No. 74-BC-PACIVI120(7-10)III dated 
27-5-1974 addressed to the General Managers. All Indian Rail-
wayslProduction Units and copy to ADAI (Rlys.) 

Sub:Computerisation of Stores Accounting & Inventory Control. 
Ref: Board (MM)'s DO letter No. 73IRS(G)175412 'dated 27-4-71 

to all G.MB. 

Computerisation of Stores Accounting and Inventory Control w. 
started in Railways and Production Units a few years back; SO far 
Phases I & II have been completed and Phase III is under impJe. 
mentation. Under Board (MM) 's letter ~ 27-2-74 cited above. 
Railways/Production Units were directed to complete the introduc-
tion of all the Phases (I, II, III & V) of Stores Computerisation be-

J~ fore the end of June 1974. The first set of programmes fOf Phase 
V must have already been collected by the System Analysts/StoreS' 
front South Eastern Railway. The remaining programmes will also 
be furnished to all Railways and Production Units in May/June 
1974 by South Eastern Railway. Necessary action, may, therefore. 
pl,£lase be taken to introduce Phase V within the target date 
prescribed. 

In this connection, recommendation of PAC in Para 1.41 of their 
120th Report (1973-74) are reproduced below: 

111.41: The Committee are also unhappy to note that even 
though computers have been installed on Railways since 
August 1966 the computerisation of stores accounting and 

~ inventory control was taken, up only recently and the-.• 
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process, has, not .yet been completed. The Committee 
desire that all phases of computerisation in this regaril 
should be completed, expeditiously so as to bring about 
an effective inventory control before the end of June 
1914. This, however, should not be construed to mean 
that the Committee are satisfied about the need for ins-
talling computers on Railways and their fullest utilisation. 
They propose to deal with these aspects arising out of 
tbeir examination of paragraph 42 of the Report of 
C&AG separately." 

Board desire that these recommendations may be noted and the 
c::>mpletion of the Phases III & V of stores computerisation should 
be expedited and by a proper utilisation of the computer generated 
reports, substantial improvements in Materials Management should 
be effected in the coming years by way of reduction of turnover 
precentage to the optimum levels. 

Please acknowledge receipt. 

,8eeODUDeDdatiOIl 

Para 1.69. In view of the depressing financial picture of the 
Railways it· i$ imperative to augment revenue by Improving the 
carrying-capacity of the' coaches and wagons. The Committee note 
tlaat'since 1940 very sHght improvement in the ratio of tare weight 
to the payload had been effected by altering the designs of B. G. 
wagons and coaches. As there is said to be scope for appreciable 
improvement the Committee desire that the R.D.S.O. should con-
sider this question of a top priority basis in collaboration with 
other organisations in "the country who are engaged in research in 
transport management. 

Para 1.70. The Committee learn that certain steps such as pro-
vision of 40 and 60 seats in 1st Class coaches meant foI' long dist-
ance and short distance travel respectively, development of 48 berth 
AC. sleeper coaches, development of wagons are presently under con-
development of improved types of wagons are presently under cC)n-
templation. The Committee recommend that increase in the carry-
ing capacity 01 the 1st CljlSs and A. C. Sleeper coaches which is 
long over due,' should be carried out without further delay and the 
Committee advised. They consider also that possibiUty of aug-
mentmg revenue from suburban 'Sections by increasing the stand-
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ing capacity should also be explored and neeessary action taken 
thereafter. 

[So ~  16 & 17 (Paras 1.69 and 1.70 of the 130th Report of the 
P,A.C. (5th Lok Sabha)] 

-Action taken 

Para 1.69. The R.D,S.O. has been keeping itself current with the 
latest technological developments in the rail transport field through 
membership of the International Union of Rallways and other 
means and drawing upon the new principles and practices developed 
in evolving new designs of stock, as permitted by the state of 'know-
how' in the country, in respect of both manufacture and maintenance, 
Efforts are made continuously to improve each successive design with 
tht; object of making a better utilization of the resources. available. 
Payload to tare ratio is one of the improvements eftected . 

WAGONS •  I ~  1-

The table furnished below brings out the actual improvement 
effected in the new designs evolved in ~ case of B,G. wagons, in the 
recent past and designs projected for future adoption. 

Description Type Payload Tare Ratio Pay Payload 
(t) (t) Tate per train 

in tonnes 

Oil Tank Wagons TORX . 
(old design) 

20'4° 12'10 1:0'593 1448'0 

BTO 54'00 27'z8 ' 1:0'505 2322'0 
(proposed for future 
adoption) 

Bogie Rail Wagon' BR 44'45 20'" '1:0'462 1734'& 
(old design) 

1:0"428 BRH ,6'go 24'38 2219'0 
(new oellip) I. 

Open General BOX(T) ~  :&6 '70 1:0'489 z292'0 
wn.JOn (cu.rrtot desilD.) 

mWBOX 51'00 24'z8 1:0'426 2907'0 
(proposed desilPl) ., 

Mineral traffic BOX (St, eBC) 
(Current del'ian) 

,6'30 Z,5';?O ~  24z1 '0 

BOI ,8'48 zz'80 1:0'390 1924'0 
(New ~  

• ~  
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1 a 3 .. 5 6 

801 58'48 33'80 1:0'390 Jt24·o 
(New deailn) 

BOY 
(Latest design) 

71 ·60 19'80 1:0'217 3508'0 

~  CSC) 2S'00 2S'00 1:0'444 2421'0 
(Current design) 

BOY 71·60 19'80 1:0'277 35°8'0 

The improvement in the pay load to tare ratio in designs which 
have most recently been completed or are in the development stage 
such as the 'BTO' Tank Wagon and the proposed new Box' Wagon 
will further improve the overall ratio for B.G. wagons as a whole 
when wagons of these designs go into production and begin to 
operate on the Indian Railways in large numbers. 

As stated earlier, effecting improvement receives continuous at-
tention and will be resorted to as permitted by the indigenous avail-
ability of raw materials, such as low alloy high-yield steel. and 
development of 'know-how' in the areas of manufacture and main-
tenance. 

As suggested by the Committee, efforts will be made to Haise 
with organisations in the country engaged in research of transport 
management. I  : •• 

'.' 
In the context of further improving the ratio of payload to tare 

of passenger coaches, the position is as under:-

(a) New Designs recently completed and manufacture 
either taken up or will be taken up ahortly:-

(j) I Class Chair Car to provide sitUng accommodation for 
48 or 60 passengers. These coaches are intended gene-
rally for day travel. 

(U) Air-Conditioned two-tier sleeper coach to provide 
sleeping accommodation for 48 passengers. 

(tft) Double Deck coach to provide sitting accommodation 
for 146 passengers. 
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(b) NeVI ))eIipa in haM: -Longer coaches: LimttatiODI 
currently imposed on the length Of BO .rut. MG eauhe! 
have been examined and it has been found technieally 
possible to increase the length of both BG and MG coa-
ches by approximately 1829 mm (6') by tepering the ends 
of coaches and adopting bogies with a longer wheel-base. 
This will result in increasing the number of seats per 
eoach by lOin the case of BG second class coach and 8 
in the ~ of MG second class coach." The unit weight 
per passenger will decrease from 0.427 to 0.40· in the case 
of BG and from 0.433 to 0.424 in the case of MG. Preli-
minary design work for both BG and MG coaches has 
been completed. 

(c) NEW designs proposed to be taken up:-

(i) Wider Coaches: The possibility of introducing wlc\er 
coached to achieve increased carrying capacity has been 
examined. By removing infringements to moving di-
mensions at some places, it will be possible to introduce 
3660 mm (12') wide coaches on certain selected sections. 
The preliminary study made indicates that the carrying 
capacity of 3660 mm (12') wide coaches can be increas-
ed by 15 to 20 per cent compared to the present day 
conventional coaches. The increase in the tare weight 
would be marginal. 

(ii) Aluminium light alloy steel cOaches:-With a view to 
reducing the tare weight of ~  further, it would 
be necessary to build coaches in aluminium/light alloy. 
A preliminary study under-t:¥en indicates that it would 
be possible to design and develop such coaches with re-
auced tare weight per passenger. Such coaches would 
also ofter ~  resistance to atmospheriC corrosion and 
reduce maintenance problems. The construction of 
aluminium coaches will. however, call for special manu-
facturing techniques. Before introducing aluminium I 
Ught alloy steel coaches in large number, it will be 
necessary to build few prototypes and gain service ex-

perience over a period. 

-Para 1.70 

The number of bertha provided in the old wooden bodied lit 
··Class AC coaches on IRS unde.rframes were 16/14. With the intra-
.ductton of all-steel integral 1st Class AC coaches on De-lux traina, 
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the nqmber of berthe was increased 10 18. The desigtt is again under 
revision to pl'ovideaccommodation for 20 passengers. A new design 
of fully air-cqnditioned coach has been developed which will have 
34 chairs for ~  passengers and 10 berths for 1st Class pas-
aengers. This will further increase the carrying capacity and also 
the revenue earning capacity of AC coaches. 

With a view to ~  the carrying capacity of Electric Mul-
tiple Units and thereby augment revenue from suburban sections, 
it is proposed to provide only longitudinal seats along the sides with 
provision of more floor area for standing passengers. With this 
arrangement, the carrying capacity of BG suburban stock will in-
crease by 25 per cent compared to the existing designs. Preliminary 
design work has been completed and a prototype of the new design 
is ~  be manufactured by ICF shortly to assess public reaction and 
gain service experience before introducing the new type of EMU 
coaches Otl a large scale. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) C.M. No. 74-BC-PAC/V/120 
(16-17) dated ~  6, Bhadra, 1896.] 

Recommendation 

The successive Convention Committees have recommended that in 
the interests of financial descipline the rates of diVidend payable by 
Railways on their capital-at-charge to the General Revenues should 
be fixed in such a manner that it yields a definite contribution to the 
General Revenues over and above the average borrowing rate of in-
terest on loans raised by Government. Thus the rates of dividend 
recommended by various Convention Committees were always higher 
than the prevailing average borrowing rate of interest with the re-
sult that a definite amount in the form of contribution was credited 
to the General Revenue from year to year. It is of concern that this 
element of contribution has, however, been continuosuly declining 
since 19fi9-70 so much so that in 1972-78 and 1973-74 it has become 
negative. The concessions and exemptions granted to Railways on 
the basis of recommendations of the Convention Committee, 1971 
total-up tQ about Rs. 100 crores for the period 1969·70 to 1973-74. 
Those reliefs :have in effect wiped out the contrloution element of 
the diviifl\d to General R ~  The actual dividend payments 
therefore now give General Revenuss a return less than even the 
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average rate of intereJt on the ~  Du.riJlg evidence;. 
the Committee were informed that fresh proposals aa1dn,.1or further' 
reliefa hlid been placed befooe the Railway Convention Committee, 
1973. Tbe Committee desire that the Railway 'Board should, while' 
placing these proposals before the Convention Committee, clearly 
bring out the implications of further reliefs tns..(J..VU! the cOlltribution 
element taking the capital-at-charge as a whole. 

I 

[So No. 22, Para 1.96 of the 120th Report of the PAC Fifth 
Lok Sabha) l' 

ActiOn taken 

The observations of the Committee have been noted. A copy of' 
the Memorandum submitted to the Railway Convention Committee,. 
1973 in this connection in attached. (Annexure) 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 74-BC-PACiVI 
120 (22). dated 11-9-1974. Bhadra 20, 1896.} 

ANNEXURE 

MEMORANDUM TO THE RAILWAY CONVENTION COMMITTEE, 
1973. 

Impact of concessions and exemptions granted by the Railway 
Convention Committee vis-a-vis the contribution element of the divi-
dend to General Revenues. 

An extract of Recommendation No. 22 (para 1.96) of the 12oth' 
Report of the Public Accounts Committee (1973-7-1) iii reproduced 
below: . 

tP(/ra 1.96. The successive Convention Committees have re-
commended that in the interests of financial discipline the' 
rates of dividend payable by Railways on their capital-at-
charge to the General Revenues should be fixed in such a 
manner that it yields a definite contribution to the General 
Revenues over :and above the average borrowins .rate of 
interest .on loans.' raised by Government. Thus the 
rates of dividend recommended by ,varit)us,Convention 
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Committees were alway. higher than the prevailing aver-
age bOrroWing rate of Interest with the result that a deft-
nite amount in the form of ccmtribution was credited to the 
Gefteral Revenues from. year to year. It Is of concern 
that this element of contribution has, however, been con-
tinuoUSly declining since 1969-70 so much 80 that in 1972-73 
and 1973-74 it has become negative. The concessions and 
exemptions granted to Railways on the basis of recom-
mendation of the Convention Committee, 1971 total up to 
about Rs. 100 crores for the period 1969-70 to 1973-74. These 
reliefs have in effect wiped out the contribution element of 
the dividend to General Revenues. The actuaJ dividend 
payments therefore now give General Revenues a return 
less than even the average rate of interest on the Capital-
at-charge. During evidence, the Committee were inform-
ed that fresh proposals asking for further reliefs had been 
placed before the Railway Convention Committee, 1973. 
The Committee desire that the Railway Board should 
While placing these proposals before the Convention Com-
mittee, clearly bring out the implications of further reliefs 
vis-a-vis the contribution element taking the Capital-at-
charge as a whole.' 

2. As a result of the recommendation of the Railway ~  

Committee, 1971, the quantum of relief received by the Railways dur-
ing the Fourth Five Year PIe was as follows:-

1969-70 

1970-71 

1971-72 

t972-73 

"'1973-704 (Bstimate) 

TOTAL • 

Rs. in Crores. 

1°7·31 

3. The contribution element in the dividend payment represents, 
-the dift1!rence between the amo1.Ult of dividend aetuaHy 1)aid and the 
interest charge calculated on the average borrowing rate each year. 
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The element of contribution in each of the five years covered by the 
1971 ConVefttion is as under:-

4. It may be pointed that dividend rates have not remained 
static but have gone up significantly. Between 1950-51 and 1973-74 
the dividend rate has gone up from a uniform rate of 4 per cent 
(which was in force upto 1960-61) to 4.5 per cent on capital invested 
upto March, 1964 and to 6 per cent on the capital investeq thereafter. 
By 1978-79 the capital amount spent after March 64, which will attract 
the :higher dividend rate, could well be over 50 per cent of the total 
dividend paying capital. Apart from the exemption and concessions 
given by the Railway Convention Committee from time to time, the 
main reason for the steady fall in the contribution element is the 
sharp rise in the average borrowing rate over the year. The ,average 
borrowing rate increased from 3.16 percent in 1950-51 to 3.57 in 1960-
61, and thereafter to 4.92 per cent in 1973-74, an increase of about 55 
per cent over the base rate prevalent in 1950-51. (The detail have 
been given in ~  5 of the Board's Memorandum on Subject No. 
III-page 70 of the bountl volume). 

5. As regards the reliefs asked for from the Committee a specific 
proposal has been made in para 10(H) (8) of Memorandum No. III 
~  79 of the bound book) Hemg exemption from payment of 
dividend for a period of 3 years in respect of 50 per cent of the outlay 
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in a year. ,on capital works in progress. This wat expeeted to give 
an additional relief of Rs. 39 crores during the Fifth. Plan period. 

6. In the Memorandum No. VIII on Social burdens, various items 
of 10Mes borne by the Railways have been enumerated and it has 
been  submitted to the Convention Committee to consider as to the 
mannel' the Railways may be compensated and the extent thereof. 

Recommendation 

The Committee find that w.e.f. rst April 1965, concessional rates 
Were notified by the Western Railway Administration for carriage 
of plantains over 320 Kms. in local bookings. Although these rates 
were withdrawn from 1st May, 1969, certain stations continued to 
charge concessional rates which resulted in under-collection of re-
venue to the extent of Rs. 2.43 lakhs. SurpJ;l!;ingly enough, in some 
. cases distances covered were less than 320 Kms. There has thus 
been a reprehensible lapse not only on the part of the station staff 
but also on the part of the supervisory officials of the Commercial 
Department and the oftlcials of the Traffic Account.s Department who 
failed to detect the irregularity. The Committee were, however, 
sorry to hear that disciplinary action has been taken only against the' 
Station Staff. They desire that suitable action should also be taken 
against the supervisory staff for t.heir 'failure of check. 

[51. No. 23, Para 2.13 of the '120th Report of P .A.C. (5th Lok ~  

Action taken 

A sub-head of Traftlc Accounts Oftlce has been punished with 
stoppage of two sets of passes and PTOs. for two years. On the 
Commercial side, one pass and two PTOs. of a Commercial Inspector 
have been withheld. Besides, a Commercial Inspector has been 
warned for slack supervision. Action ag,ainst Heaa Luggage Clerk, 
Surat held responsible for failure to detect the incorrect charging, 
c!luld not, however, be taken as he has since retired. 

This has been seen by Audit who have stated that the facts are 
under verification of the Chief Auditor, Western Railway. 

,-. i  , 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC.PAqvI120 
(23-24) dated 8-10-1974116 Asvina 1896.] 

,;." . 
Reco .... endation 

The Committee have riot been informed of lhe operational con-
dderations which weighed with the local administration for divert.. 



ing the eonsignments of steel to a longer route involving two' tran-
shipments instead of the shorter all M.G. route. Howeve:r, the fact 
remains that the carriage of consignments by a longer route in-
volving two transhipJIlents has ultimately resulted in an avoidable 
loss of Rs. 65,000. The Railways will no doubt have learnt a lesson 
from this costly lapse. The Committee clesire that diversion of 
traffic to routes involving transhipments en route should as far al 
possible be minimised, if it cannot be completely eliminated. 

{So ~  31, Para 2.50 of 120th Report of PAC (Fifth Lok Sabba.)] 

Action takea 

The observations of the Committee have been noted and 
brought to the notice of the Railways vide Board's letter No. 7t-BC-
PACIVI120 (31-33) date(\ 8th August, 1974 (copy enclOied. Annex-
ure). 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M:. No. 74-BC-PACfY/120 
(31-33) datedlr16th AUglMtj 1174125 en.ana, 1886.] 

ANNEXURE 

GQVUNMENT OF INDIA (BRARAT SABKAR) 
MI.NlSTRY OF .RAlLWAYS (RAIL MANTRALAYA) 

(Railway Board) 

No. 74-B (C)-PACjVI120 (31-33). 
New Delhi, dated 8th August, 1974. 

The General Manager, 

All Indian Railways 

.. 

Sub.-PAC's Recommendation 51. Nos. 31-33 contained in paras 
2.50-2.52 of their 120th Report (1973-74) on ,para 34 of 
C&AG's Report on Railways-1971-72-S.C. Railway-Pay-
ment of compensation for alleged non-delivery of wagon 
load consignments of steel. 

Para 34 of the Railway Audit Report for the year 1971-72 deals 
with payment of compensation for alleged non-delivery of wagon 
load consignments of steel booked from Bhadravati, Southern Rail-
way to Aurangabad, S.C. Railway. In this case, the steel consign-
ments booked under nine different invoices were carrted vi4 Hotgi 
and Manmad involving transhipment at these two places instead of 
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via Hubli and Dronachallam, the all-MG route which II the ~

est route, taldnl into account that each trBDIhipment 11 equivalent 
to a movement distance of 160 Kms. 

2. The Public Accounts Committee, while commenting on this 
para have observed as under in recommendation No. 31 (Para 2.50) 
of the' 120th Report (1973-74). 

2.50. "The Committee have not been informed of the opera-
tional considerations which weighed with the local ad-
ministration for diverting the consignments of steel to a 
longer route ~  two transhipments instead of the 
shorter all M.G .. route. However, the fact remains that 
the carriage of consignments by a longer route involving 
two ~  has ultimately res61ted in an avoida-
ble loss of Ri. 65,000. The Railways will no doubt have 
learnt a lesson from this costly lapse. The Committee 
desire that diversion of traffic to routes involving tran-
shipments en route should as far as possible be minimis-
ed, if; it cannot be completely eliminated." 

3.· The Board, desfte thet the obaiervations of the Public Accounts 
Committee may be carefully noted for future guidance. 

No. 74-B (C)-PAC·VI120 (31-33). 

Sd/-

(S. M.BHANDARI) 

Joint Director, Traffic Rates, 

Railway Board. 

Dated 8-8.1974. 

Copy (with 45 spares) forwarded for information to the A.D.A. 
I. (Railways). 

SdI-

(M. S. BHANDARI) 

Joint Director, Traffic Rates, 

Railway Board. 
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RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES· 

OF GOVERNMENT 

Recommendation 

The Financial Commissioner for Railways informed the Commit-
tee during evidence that the actual return from ~ newly construct-
ed lines was not as good as was expected. According to him in a 
majority of cases the ret1:lrn was less than anticipated. This only 
demonstrates that either the initial project reporls on these lines 
were not realistically prepared or the operations were not done 
efficiently. The Committee would, therefore, like to know what 
actually went wrong. 

[5. No.4, para 1. 20 of the 120th Report of the P. A. C . (5th Lok 
Sabha).] 

Action taken r 

The main reason for the return on investment in a number of 
eases, being less than anticipated in the relevant project Report is 
that while expenditure on repairs and maintenance and operation 
was. bX. and large, kept to essential levels, the expected earnings 
did not fully materialise owing to non-fulfilment of trafBc pro-
jections. Many of these lines were project oriented and were cons-· 
tructed for the movement of mineral products like coal and iron 
are. ~ production in related projects did not materialise to the 
snecified levels for a veriety of reasons, earnings fell below the 
estpnates. In the case of a few other lines, there was severe com-

~  from road traffic. 

[Ministry of Railways (Rly. Board) O.M. No. ~B PA  

elated 5th December, 1974.] 

Recommendation 

The Committee find tl!at the value of surplus stores included in 
the balance under stores in stock has gone up during the year 1971-
72 from Rs. 603.9 lakhs to Rs. 670.3 lakhs. The Railway Board have 
explalned this increase as being due to identification of more sur-
plus stores as a result of computarisation. The Committee desire-

41 
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that the inventory control cell should review the stock on all the 
Zonal Railways and segregate the surplus and obsolete items com-
pletely within a target ~ to Pe ~  The result of the review 
as well as the action taken to dispose of the surplus stores spe,dily 
'lIhould be reported to the Committee. 

[So No. 11, Para No. 1.50, of 120th'Report of PAC' (Fifth Lok 
Sabha),] 

Action taken 

The recommendation of tlle ,Committee has been noted. The 
,Stores pepo1f, of Indian Railways are stocking stores requil'ed for 
repairs and, ,maintenance execution of work-c;. manufacture and pro-
dUction, etc. With the progressive modernisation of Indian Railways 
during the plan' periods such as introduction of diesel, electric trac-
tion, new, types of coaches and wagons, sophisticated signalling ~  

electronics equipment, the number of items held, and their variety 
have increased and have, become quite large. Changes in design 
:inplant and eqUipment and' introduction of new standards or pre-
cedurits' in place of the old naturally leads to accrual of some sur-
plus stock. While all necessary steps are being taken to keep the 
value of surplus stores to a mit\imum. it would be appreciated that 
an undertaking like Railways having sophisticated equipment C8l:..llot 
'possibly eliminatesutpluses 'completely. It Is 'also not ~~  
-segi'egateth'e surPh1ses at anyone time as changes in designs" 9f 
plants';andequipments, introduction of new standards procedures 
etc. T~ a continuoUs process and will have to be done as and when 
'necessary. keeping pace w,ith development of new technology. 

T ~  'of surplus stores in the last 4 years as compared to 
value of ~ held is given below: 

Value of surplus and total stock as per appropriation account. 

( 

Year 

~

1910-11 

"1971-72 

1972-73 

'1913-74 

(Vaiue in crores) 

Percmtage 
of Surplus 
Stores to 

Value of Value of Total value 
stores held surplus of stores 

held  held 

U9'18 6'04 ~  

149'59 6'70 4'S% 

154 '17 6-'13 3'9% 

148'92 5'25 3·S% 
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It would be seen from the above that the value of surplus stores 
held in Railways is under control and the percentage of . such 
stores has gradually come down from 4.7 per cent in 1970-71 to 
3.5 percent in 1973-74. The values of the surplus stores are also 
~  down. 

The Inventory Control Cells of the Railways have been specially 
instructed to keep a .constant watch and arrange for review on 
the stocks regularly to identify the surplus stores and take imme-
diate necessary action for their use or disposal. The position is un-
der review constantly and it is expected that there will be further 
improvement in the coming years. 

This has been seen by Audit who have stated that the figures 
relating to 1973-74 are under verification. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/120 
(11-12) dated 12th November, 1974121 Kartika, 1896]. 

Recommendations 

1.66. The Committee note that the change in rates of fares and 
freight are brought to the notice of Parliament as part of Budget pro-
posals. However, they have found that the rates are reduced by the 
Railways under their own powers. The Committee have dealt with 
the reduction in the rates for the transport of plantains by a Zonal 
Railways elsewhere in this Report. When the tariff rate for 'fruits 
and vegetables' is already lower than the cost of transport, the Com-
mittee find it difficult to understand how it can be further reduced 
by the Zonal Railways. The Committee presume that the rate re-
ducing powers of the Zonal Railways can be exercised only on com-
mercial considerations. In any case there should be at no time any 
question of reducing the rate below cost. The Committee desire that 
all the concessional rates in the nature of station-to-station rates or 
otherwise quoted by ,all Zonal Railways should be reviewed imme-
diately to see how far they have served the interests of Revenue. 
Such of those as are found to be detrimental to revenUe should be 
withdrawn forthwith. 

1.67. Further the Committee suggest that all such concessions 
'should be quantified in monetary terms and mentioned in the Budget 
documents of the Railways so that Parliament is apprised of the 
position. 

[Sl. Nos. 14 and 15, Paras 1.66 and' 1.67 of 120th Report of PAC 
(5th Lok Sabha)]. 



44 

Action taken 

Para 1.66. General Managers of the Zonal Railways have powers 
to quote station/to-station rates only on Commercial considerations, 
i.e., in order to retain I attract traffic to rail and to earn additional 
revenue and in quoting such a rates they are required to ensure that 
it is not below the cost of transport. 

The special rate for plantain traffic in wagon loads quoted by the 
Western Railway-reference to which has been made in the recom-
mendation, was in respect of coaching traffic. That special parcel 
rate was above the cost level. 

Instructions already exist to the effect that the Railways should 
review the station-to-station rates periodically and make adjusments • 
therein as may be called for. The recommendation for a review of 
all existing station-to-station rates has again been noted and commu-
nicated to Zonal Railways for implementation. Vide Railway Board's 
letter No. TCR1161817412, dated 30th August, 19'75 (copy enclosed-
Annexure). 

Para 1.67. It may be stated that monetary value of concessions 
which are treated as 'Social Burdens' is already furnished in the 
Central Facts ami Major Problems circulated to Members of Parlia-
ment along with the Budget Documents. The Station-to-shtion 
rates quoted for attracting traffic to rail cannot be termed as 'Con-
cessional rates" since by the quotation of these reduced rates the 
Railways are expected to gain additional revenue. 

This has been seen by Audit who have stated that the factual 
position stated in sub para 2 of the reply to Para 1.66 is under verifi-
cation by Chief Auditor, Western Railway. 

[Ministry of Railways (Railway Board) C.N. No. 74-BC-
PA ~  dated 30-10-74]. 

(Copy of Railway Board's letter No. TCR116181'14 12, dated 
38-8-74, to the General Managers, All Indian Railways. 
(Annexure) . 

SUB: Rate reducing powers of General Managers. 

Ref. Rly. Board"s letter No. TCR11618171O, dated 3-9-70. 

General Managers were given rate reducing powers in local and 
through ~ under Board's letter referred above. It is clarified 
that these powers shOUld be exercised only on commercial considera-
tions, i.e., in order to retainlattract traffic to rail and to earn addi-
tional revenue. It also implies that station-to-station rates should 



not be below the cost of transporting the goods after taking into ac-
count special factors such as movement in the direction of empty 
haulage. j 

2. The review contemplated under para 5 of the Board's letter 
dated 3.9.70, referred should also be conducted to see how far 
the special rates have served the interest of revenue. Such of those 
as are proved to be detrimental to revenue should be withdrawn. 

3. In this connection the attention is also drawn to the recommen-
dation of the Public Accounts Committee made in para 1.66 of their 
120th Report (1973-74) which was communicated to your Chief Com-
mercial Superintendent under Jt. Director, Traffic {Rates)'s D.O. 
letter of even number dated 12th July, 1974. 

Please acknowledge receipt of this letter. 

Recommendations 

1.72. The Committee have been expressing concern over the in-
adequate utilisation of line capacity which accounts for the bulk of 
Railways investments. The Railways regard 85 per cent utilisation 
of the charted capacity as a signal for augmenting it. In view of 
over-capitalisation on Railways and the need to maximise the return, 
the Committee feel that the Railways should aim at better utilisation 
of line capacity. 

1.73. From the information made available to the Committee, it is 
seen that barring the Rajdhani and other important routes and sub-
urban sections of Bombay and Calcutta, the utilisation of the line 
capacity is indeed poor. On the Branch lines it is as low as 65 per 
cent. The Committee, therefore, desire that all the lines where the 
utilisation of the line capacity is below the optimum level should be 
expeditiously identified and all out efforts made to attract more 
traffic failing which steps should be taken to cut down the expendi-
ture on them without affecting its utility. One of the steps to effect 
economy on branchlsuburban lines could be to introduce on an ex-
perimental basis a system of issuing tickets in the train itself as is 
obtained in a bus or a tram car which will eliminate travel without 
tickets. The Committee would like to be informed of the concrete 
steps taken and the results achieved in this direction within 6 months. 

[S1. Nos. 18 & 19, Paras 1. 72 and 1. 73 of 20th Report 
of PAC (5th Lok Sabha)]. 



46 

Action taken 

1.72 & 1.73. The Railways have identified the various sections 
where utilisation of the line capacity is below the optimum level and 
found that better utilisation of such sections, although endeavoured, 
has not Seen possible due to a variety of reasons as indicated 
below:-

(I) On the major trunk routes, while the capacity on some 
sections is utilised to the optimum or even above the opti-
mum, there are a few intervening sections where the utili-
sation is not the same. This is because of limited scope for 
traffic in these areas despite canvassing and the pattern and 
flow of through traffic, but they are part of the total route 
and for obvious reasons isolated sections of a through route 
cannot have lesser capacity as it would have the effect of re-
tarding movement of through traffic. I"or example, on the 
Mathura-Agra section on the Central Railway which forms 
part of the route between Tughlakabad and B ~  

the utilisation of the capacity during 1973-74 was 59 per 
cent. During the peak season of 1973-74, the utilisation of 
the adjoining sections, i.e., Tughlakabad-Mathura and 
Agra-Jhansi sections was 94 per cent and 80 per cent ~
pectively. The capacity on this isolated Mathura-Agra 
section had to be built up to ensure free flow of traffic from 
either direction and there is limited scope for increasing 
the traffic on this isolated section. 

(ii) On certain sections line capacity works are undertaken in 
view of the anticipated materialisation of traffic at a cer-
tain level. Projections in regard to these anticipated 
levels are always made in close co-ordination with the con-
cerned Ministries and the Planning Commission. Keeping 
in view the ~  period involved in the development 
of facilities for carrying additional traffic such advance ac-
tion is taken for planning out line capacity works. How-
ever, if in course of time the anticipated traffic does not 
materialise, the utilisation of the capar.ity so developed i[) 
not used up to the optimum level. For instance, the New 
Katni-Jabalpur and Jabalpur-Itarsi sections of Central 
Railway were doubled because these sections which were 
originally single line had become saturated and doubling of 
these sections was undertaken to cater to heavy move-
ments anticipated in the Third Five Year Plan from the 
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Bengal-Bihar and Central India coal fields. Apart from 
coal production in these coal fields not coming upto the 
anticipations other traffic comprising mostly foodgrains and 
forests produce has not increased appreciably. These fac-
tors militate against optimising the utilisation of line 
capacity. 

(iii) There are a number of uneconomic branch lines where 
utilisation is not satisfactory. On some of these, there is 
hardly any traffic potential due to a variety of reasons, an 
important one being availability of parallel roads and the 
traders preferring road transport due to its inherent ad-
vantages over the Railways. While on purely financial 
considerations, the closure of such uneconomic branch 
lines is justified, the Railways continue to operate these 
lines for reasons of social policy. In some cases, such sec-
tions are of strategic importance while others serve back-
ward areas where there are no alternative means of trans-
portation. The only alternative left for the Railways in 
theie cases is to keep the expenditure to the minimum and 
this aspect is constantly kept in view and l'Conomy In ex-
penditure is effected to the maximum extent possible. A 
number of steps have been taken in this direction, import-
ant among them being-

(a) Closing down of a number of stations; 

(b) Running of mixed trains; 

(c) Converting certain stations to contractor-operated halts, 
thereby reducing the expenditure on departmental 
staff; 

(d) Closing certain stations for night working by running 
trains only during the day; 

(e) Reducing the staff by introducing 12 hour shifts as against 
8 hour shifts before; 

(f) Providing minimum staff with multi-functions. 

2. Efforts are constantly under way to attract additionaltraftic tQ 
the extent possible by aggressive canvassing and liaison with the 
Chambers of Commerce and Industries, Directors of Industries of the 
State Governments who have been requested to keep in mind trans-
port capacity available on the under-utilised sectilms while deciding 
tbe location of new industries to be set up and liaison with Transport 
Authority when they are conSidering proposals for issue of permits. 
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3. However, the efforts tOi attract additional traffic to ensure better 
utilisation  have to be viewed against the background of the ~  
potential available in the sections, the uninhibited competition p06ed 
by road hauliers who operate without any let tir hindrance with no 
regulation even on long distance while capacity is available on the 
Railways, availability of wagons and lOiComotive power, tbe commit--
ment of the Railways to carry essential commodities such as food-
grains, fertilisers, cement, coal, ores etc. 

4. The suggestion of the Committee to introduce, on an experi-
mental basis, a system of issuing tickets in the train itself as in a bus 
or a tram car as a measure of economy and reducing ticketless travel 
has been examined. This suggestion is not considered feasible of 
implementation, even on an experimental basis, on account of the 
following considerations:-

(i) In regard to the economy aspect, it is pointed out at the 
outset that unless there is traffic justification, separate 
booking staff are not provided at all stations QIl branch 
lines I sections (particularly where the traffic density is 
low) and the staff, namely. Station MasterlAssistant Sta-
tion Masters, who arrange reception and despatch of 
trains, also sell tickets. 

, 

(ii) It will not be practicable for one bOioking clerk alone to 
cope with passenger entraining in the entire length of the 
train, particularly in view of the fact that there are no 
separate 'Exit' and 'Entry' doors in a railway carriage as 
in the case of a bus or a tram car. Posting of booking staff 
in every compartment will nOit also be economical. 

(iii) The booking staff in a carriage will be in possession of a 
large amount of cash and would require security arrange-
ments, since such trains often travel through sparsely 
populated areas. In recommendation No. 30 of the 126th 
Repwt of the PAC (5th Lok Sabba), the Committee have 
also stressed that measures should be taken to improve 
the handling and transport of cash. 

(iv) In suburban sections, where frequency of trains is gene-
rally high and overcrowding is heavy, it is not practicable 
for the staff to enter the carriage or issue tickets in the 
short stoppage Oif the trains. 

(v) The provisions in the Indian Railways Act (section 68) 
stipUlate that no person shall enter a carriage for the ~ 



49 

pose of travelling therein as a passenger without 8 propsr 
pass or ticket or without the permission 01. an appropriate 
railway servant. 

In view of the position explained above, it is submitted for the 
consideration of the Committee that this suggestion may not be 
pursued further. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PACIVI120 
(18-19) dated 9.12.1974118 Agrahayana, 1896] 

Rec(}mmendation 

The Committee understand that the general concessional rates 
were replaced by a few specific station-to-station rates w.e.f. 1st May 
1969. This was done on the basis of a review conducted in 1968 
which revealed that traffic was available only from certain stations. 
This concession initially granted was thus evidently not based on 9 
proper study. The Committee would like to know how the conces-
sion was initially granted and why it was not reviewed and with-
drawn promptly. 

[81. No. 24, Para 2.14 of the 120th Report of PAC (5th Lok Sabha)] 

Action taken 

The system of quoting lumpsum wagon load rates for fresh fruits 
has been in vogue on the Railways for several years as a matter of 
policy followed by the Railway Board. 

It was for this reason that the Western Railway had made these 
rates applicable to banana traffic from all B. G. stations to destina-
tions situated more than 320 kms. away. 

When the Western Railway made the review in 1968 and limited 
the cQIlcessional rates to only three booking stations, it was not the 
intention to withdraw the facility and in fact, the concession was not 
withdrawn. It was only made applicable to these stations where it 
was found to be useful. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC.PACjVI120 
(23-2.t} dt. 3.10.74116 Asvina, 1896] 
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Recommendation 

According to the working agreement between the Southern Rail-
way and the Madras Port Trust Railway, free time of 21 day light 
hours is allowed in repect of loaded wagons received and back load-
ed by the Port Trust. For wagons detained beyond the free time, 
the Port Trust is liable to pay hire charges. In August 1963, the 

~  Operating Superitendent, Madras Division locally auth-
orised the released jTagons being detained by the Madras Port Trust 
for maximum period of 12 hours in addition to the normal free time 
already admissible to them. The financial implications so varying 
the free time allowed to the Port were not worked out nor was the 
prior approval of the competent authority obtained and the agree-
ment amended. Further although it was decided by the Southern 
Railway Administration in October, 1965 to withdraw the facility it 
was given effect to only in June 1967. Strangely enough the rele-
vant records are stated to be not available to find out how such 
lapses took place. The matter requires thorough investigation with 
a view to fixing responsibility although it is fairly evident on the 
face of it that the major responsibility was that of the then Divi-
sional Operating Superintendent. 

[So No. 29 Para 2.39 of 12Cth Report of PAC (Fifth Lok Sabha)]. 

Action taken 

The Committee have held that the Divisional Operating Supdt. 
Madras Division. Southern Railway, in authorising the Madras Port 
Trust Railway to retain the wagons for an additional period of 12 
hours beyond the normal free time did not work out the financial 
implications of varying the free time, did not obtan prior approval 
of the competent authority for it and did not amend the agreement. 
The position in regard to these ~ has been explained in the 
written answers to the points. 

It is again submitted that the temporary extension of free time 
was allowed by Divisional Operating Supdt. Madras Division on 
two grounds viz (i) cross haulage of empt'fes could be avoided and 
(ii) pressure on Royapuram Yard could be kept down. It would 
be appreciated that this was done at the initiative of Southern Rail-
way and not that of the Madras Port Trust Railway. Although the 
relevant records are not available, it is the Southern Railway that 
has derived benefit out of this arrangement. 

As regards the failure to obtain the prior approval of the compe-
tent authority, it is submitted that the operational advantages to be-
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derived were so obvious to the Divisional Operating Supdt. that it 
is likely that he did not think of referring the matter to the super-
ior authority. It may, however, be mentioned that the matter was 
reviewed at a meeting held on 30.10.1967 with the Port Authorities 
at which the Chief Operating Supdt. was present. and the position 
was confirmed. It was however decided that, in future, such ex-
tension of free time would be allowed only by the Headquarters-
Office vide copy of minutess of this meetings (enclosed Annexure) . 
From this it is clear that the head-quarters office accorded post facto 
approval to the arrangements made by the Divisional Operating 
Supdt. 

In regard to the amendment to the agreement, it is submitted 
that as this was a very tem.porary arrangement subject to a review 
from time to time, the question of amending the arrangement for-
mally was not considered. 

The action of the then Divisional Operating Supdt. has to be con-
sidered in the light of his objective to gain overall advantage to the 
Southern Railway. As the Divisional Operating Supdt. is the-
officer in charge of the day-to·day movement of wagons to and from 
the Madras Port, his opinion and judgement has to be given due 
weight. 

[Ministry of Railways (Rly. Boara) O.M. No. 74-BC.PAqvI12O' 
(29-30) dated 9.11.1974116 Kartika 1896]. 

ANNEXURE 

NOTES OF DISCUSSION AT A MEETING HELD AT 11.30 A.M. 
ON MONDAY THE 30TH OCTOBER, 1967 

A meeting was arranged between the -Representatives of the 
Southern Railway and the Madras Port Trust at the Office of the 
Chairman, M.P.T., to consider the question regarding the free time 
for loadinglunloading of wagons at the Madras Harbour and certain 
other issues when there were present: 

1. Shri V. Karthikeyam, JAS, Chairman, 

2. "T. K. Parameswaran Nambiar, Secrc'tar)l, 

~  

4· 

s· 
6. 

" V. A. Jayawant, Traffic Manager 

" L. N. A. Krishnan, Financial Adviser and Chief accounts 
Officer 

" S. YegnlUlarayanam, Dy. Traffic Manager 

" A. Padmanabha, Asstt. Secretary 

MadraR Port 
Trust. 

" 

" 
,. 

" 
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'7. Shri J. Rlm! Rl;), Finlncial J\ tviser & C1ief Accounts Ofticer, Southern Ra ~  

11. "S. Raiagopatam, Chief Operating Supdt. 
.. 

9. "K. J. Chandy, Chief Comml. Supdt. .. 
",0. ., V. Venkataramam, District Operatinj Supdt. (Goods) 

.. 
on. .. S. Ramaswamy, Dy. Financial Adviser .. 
u. "K. S. Shankaraiya, Senior Comml. Officer (Rates) .. 
.13. "A. Krishnamurthy, Asstt. Accounts ~  

.. 
The following were the items OD the agenda pnd. they were all ~  ('De b)' l nc 

.. .. .. .. 
Waiver of hire charges in full on foreign Railway wagon loaded with Feed and 
Fertilisers. .. .. .. 

ITEM NO: 4-WAIVER OF HIRE CHARGES IN FULL ON 
FOREIGN WAGONS LOADED WITH FOOD AND FERTILIZERS. 

This question arose out of the issue of an instruction by the 
Divisional Operating Superintendent, Madras, in August, 1963. for 
the retention by the Trust of the released empties for loading food, 
lertiliser and railway coal so as to avoid cr,oss working. Subse. 
quently, the concession was withdrawn. The Trust requested full 
remission of the demurrage charges in respect of such wagons d"!-t 
tained inside the harbour, based on the above instructions of the 
D.O.S. 

After discussion, it was agreed that the Railway would honour 
the commitment entered into by its officer for the period the said 
instruction was in force. For the future, it was made clear, that or-
ders issued from Headquarters Office of the Southern Railway only 
should be taken cognizance of in the matter of retention of wagons 
to avoid cross working. 

After going through the information furnished by the Railway 
Board, the Committee receive an impression that in respect of em· 
pty wagons returned by the Port Trust beyond 11 hours but within 
-21 hours upto July 1963 and after June 1967 and 33 hours between 
August 1963 and May 1967 no hire charges were recovered. The 
hire charges ought to have been recovered as out of the free time 
-only 11 hours were allowed for unloading and the balance was for 
reloading. H it was not done, the wagon turn·round must have 
been affected very badly, beside loss of hire charges. The Com-
mittee would, therefore, like to know the actual position in this 
-regard. 

(S. No. 30, Para 2.40 of 120th Report of PAC·Fifth Lok Sabha). 
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Action take'll 

According to the working agreement, the free time allowed on 
laoded wagons returned empty is 11 day-light hours. The Southern 
Railway have confirmed that during the period upto July 1963 and 
from June 1967, hire charges due as per the agreement have been 
recovered in respect of loaded wagons returned empty which were 
detained. by the Madras Port Trust beyond 11 day-light hours. 

The grant of extra free time of 12 hours which operated during 
·the period August 1963 to May 1967 viz. 33 hours in total was for 
loaded wagons returned with loads by the Port Trust. There is 
no question of this extra time being made applicable to wagons re-
..turned empty. 

This has been seen by Audit. 

{Ministry of Railways (Rly. Board) O.M. No. B PA ~U 

(29-30) dated 3.11.1974/16 Kartika 1896] 



CHAPTER IV 

RECOMMENDATIONSIOBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

The Committee are surprised to note that the frauds and mis-
appropriation in the Budge Budge Goods Office spread over a period 
of years could not be detected either by Traffic Accounts Officer or 
by the Inspecting officials of Commercial and Accounts Departments. 
As the prescribed checks are stated to be adequate to detect ir-
regularities of the type mentioned in the A~  paragraph, the 
Committee can only conclude that there has bet:!n an unaccoun-
table failure of the machinery. Unfortunately the responsibility 
for the failure to spot the fraud and misappropriations has not 
yet been finally determined. Further, the assessment of the 

~ involved and the period over which the fraud was per-
petrated are also still being inquired into. The Committee are 
perturbed to note that during the period from March 1971 back 
to October 1967, which has so far been reviewed, a sum of Rs. 3.35 
lakhs is stated to have been misappropriated. They desire that 
the findings of the enquiry committee consisting of the Divisional 
Commercial Superintendent, Sealdah and Senior Accounts Officer 
(Traffic) as also the action taken thereon for fixing individual 
responsibility, including that of the supervisory officials, should 
be intimated to them within 3 months. 

(S. No. 34, Para 2.62 of 120th Report of PAC Fifth Lok Sabha) 

Action taken 

As desired by the Committee an extract of the findings of the 
Enquiry Committee consisting of Divisional Commercial Supdt., 
Sealdah and Senior Accounts Officer Traffic and also the action 
taken thereon is enclosed as Annexures 'A' and 'B'. 

As a result of further investigations carried out by the Eastern 
Railway, the total amount misappropriated stands at Rs. 3,40,858.40 
with reference to available records. 

[Ministry of Railways (RIy. Board) D.M. No. 74-BC-PACjV·1120' 
(34) dated 13116 December, 1974122125 Agrahayana 1896] 
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ANNEXURE fA' 

EXTRACTS FROM THE REPORT OF THE FACT FINDING 
ENQUIRY BY SENIOR SCALE OFFICERS IN CONNECTION 
WITH MISAPPROPRIATION OF RAILWAY CASH AT BUDGE 

BUDGE GOODS SHED, EASTERN RAILWAY 

(D) Findings 

Having examined the different staff of Budg.e Budge station 
who worked during the material period and scrutinising the re-
levant available documents and enquiry report of the Commer-
cial and Accounts Inspectors, the Committee find the undernoted 
staff responsible on different counts as indicated against each:-

(1) Shri Panchu Gopa! Das, working as Sr. Goods Clerk 
(Inward) at Budge Budge was responsible for falsifica-
tion of records and misappropriation of Rs. 2,66,515.40, the 
freight charges of inward goods by keeping the related 
inward to-pay invoices as outstanding in accounts and 
Rs. 68,955.00, in respect of some Inward to-pay invoices 
by keeping them out of account, though the said amounts 
were duly paid for by the siding holders. 

(2) Sri Sheikh Shah Jamal working as Commercial Clerk 
(Inward Goods) at Budge Budge is responsible for aiding 
and abetti;13 Sri Panchu Gopa! Das, Sr. Goods Clerk in 
(.'ommittinJ the fraud. 

(3) St'i Kartic Chandra Dey, who workP.d as Commercial 
Clelk (Inward Goods) for sometime during the material 
period did not follow the extent rules and procedure and 
thereby he helped Sri Panchu Gopal Das in mis-appro-
priation of the aforesaid amount. 

(4) Sri A. K. M. Kashimuddin, Chief Goods Clerk Budge 
Budge Goods during the material period, did not exer-
cise any supervision whatsoever over the Inward Goods 
Shed working and also did not undertake any check on 
books and ~  of the Goods Shed, as was required 
under extent rules/orders and expected of an incharge of 
the Goods Shed having 38 years of service at his credit. 
Sri Kashimuddin is found responsible 101'-

(a) not exercising any check, before accepting the days' 
cash collection from the inward Goods Clerk, to satisfy 
himself that cash as entered in the Goods Cash Book 
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by the Inward Goods Clerk did represent the entire 
cash collection made by him on respective dates, there-
by failing to detect and prevent the mis-appropriation 
of railway cash committed by Sri P.G. Das. 

(b) for not pursuing with the mill authorities himself,. 
for payment of outstanding railway dues as per out-
standing book or the entries in the siding registers in' 
respect of unlinked inward wagons, placed and un-
loaded at mill sidings. 

(5) Sri Debendra Chandra Das, who worked as CGC!Budge 
Budge for 4 months in 1969 failed to exercise supervisory 
check over the work of inward goods transactions and did 
not satisfy himself that the cash entered in the Goods 
c-.b Book by Sri Panchu Das did represent the actual 

~ \ collection made by him, thereby failing to detect 
and prevent the fraud. He is also responsible for not 
checking the Money Receipts issued by the above named 
staff. 

(6) Sri K. P. Roy Chowdhury who was TI(e) ISealdah from 
Augl69 to Novl71 did not undertake commercial inspec-
tion of Budge Budge Goods during this period. He is 
also responsible for not making timely enquiries into the 
irregularities mentioned in the Serious Irregularity State-
ments of the TI (A) s made over by the Commercial 
Branch of D.S. OfficelSealdah to him. 

(7) Sri J. B. Mukherjee, ex-Supervisory Station Master 
\ Budge Budge:-Sri J. B. Mukherjee who was Supervi-

sory Station Master/Budge Budge during the material 
time is found responsible for not exercising adequate 
supervision and occasional checks on the books and re-
cords of Budge Budge Goods Shed as is reqUired to be 
done in terIni of T.A.O. 919, as reiterated in para 8 of 
Joint Procedure Order (for station cash hal)dling etc.) 
Pt. I. 

(F) Rlesponsibility of TI (A) B 

The question of responsibility of TI (A) was examined in this 
context. Sri S. K. Basu, T1 (A) who was responsible for undertak-
ing accounts inspection of Budge Budge Goods, is found to have 
undertaken checking of money receipts issued on 20th November, 
1970, 11th April, 1970, and 22nd November, 1969, on which dates 
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misappropriation of cash was committed by Goods Clerk (Inward) r 
A TI (A) has to undertake, in course of his inspection, the check of 
money receipts issued with reference to connected ent.ry in the-
Goods Cash Book, Money Receipts for check by TI (A) are the res-
pective record foils of the money receipts, which in this case. are-
not available, since these were missing from Budge Budge 
Goods Shed and the loss was reported on 5th April, 1971. However 
one of the concerned used up Money Receipt Books containing re-
cord foils of money receipts from 577650 dated 3rd March, 1971, tG 
577699 dated 24th March, 1971 could be traced out by the investiga-
ting inspectors. From this book it transpired that though record 
foils Nos. 577665 dated 6th March, 1971 and 577692 dated 20th March, 
1971 were issued for Rs. 3,402\-and Rs. 1,3951-respectively receipt 
foils of these money receipts issued to parties ~  the amounts 
to be Rs. 5,2941-and Rs. 2,98911 respectively. Particulars of Railway 
Receipts mentioned in the two foils of money receipts (i.e. record 
foil and receipt foil) were same in a few cases, while those did not 
tally with each other in other cases. This shows that the Good,g 
Clerk (Inward) was in the habit of issuing money receipts by 
entering particulars of different railway receipts in two foils of 
same money receipts. In the absence of record foils of money re-
ceipts checked by the TI (A) it could not be ascertained if there was 
any manipulation or not in preparing the two ioils of same money 
receipts. As such, the responsibility on Sri Bast\ cannot be pin-
pointed when the records are not available. Besides he submitted 
Irregularity Statement in form AC (T) T29 which called for action 
in receipt of unlinked wagons made over to Siding holders. As he 
carried out the prescribed checks as per extent ol'ders of the Ac-
counts Department he cannot be held responsible for failure in pre-
venting or detecting the fraud. 

(G) Notes to 4dministration. 

(i) Since Sri K. P. Roy Chowdhury took over as the CTI of 
Budge Budge station on and from 20-8-69, the question of responsi-
bility of his predecessors has also been gone into. Sarvashri C. 
Gomes and N. G. Mukherjee worked as CTI of this station for very 
brief periods viz. from 23-5-69 to 5-6.69 and from 7.6.69 to 19.8.69 
respectively. Prior to Sri Gomes, Sri S. N. Bhattacharjee' was 
the Sectional CTI for about 2 years. Since he retired from service 
in 1969, no action can be taken against him at this stage. 

(ii) It is primarily for the Outstanding Inspector to clear out-
standings on analysing the pOSition from month to month and con-
tacting siding holders for realisation of outstanding railway dues. It 
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:is also his duty to ensure that adequate steps are taken by station 
'Staff for clearance of outstandings, specially those items, which have 
been running for more than three months. The then Outstanding 
Inspector, Sri Kalidas Banerjee had failed in this respect. No action 
~  however, be taken against him at this stage, since he had al-
ready retired from service. 

(iii) From the statement of Sri Govinda Chandra Bhadra and 
'Sri Manoranjan Chakraborty, ClerksID.S. Office, Sealdah it is seen 
that Serious Irregularity Statements of TI(A)s were not promptly 
.and timely dealt with. For lapses, if any in this regard D.S. may 
kindly examine and take necessary action as considered fit. 

(iv) Accoonts Office: As regards non-detection of the fraud in 
internal check in Traffic Accounts Office in respect of the cases 
where Invoices were not accounted for, Dy. CAOiTA may kindly 
-examine the lapses, if any on the part of the Accounts Office staff 
.and action taken as considered necessary. 

ANNEXURE tB' 

ACTION TAKEN ON THE STAFF HELD RESPONSIBLE. 
BY THE ENQUIRY COMMITTEE 

Sectf.on tD' Findings 

1. Shri Panchu Gopal Das, Sr. Goods Clerk (Inward) at Budge 
Budge was convicted by the Special Court on 6.2.1974. He has, 
'however, preferred an appeal and in terms of Ministry of Home 
Affairs" O.M. No. 43/57/64-AVD(III) dated 11-9-1969 action for dis-
pensing with his services cannot be taken till this appeal is dis-

" posed of. 

2. Shri Seikh Shah Jamal, Commercial Clerk (Inward Goods) 
at Budge Budge, was found responsible for aiding and abetting 
misappropriation by keeping the invoices as outstanding account. 
Disciplinary action for imposition of major penalty is being proces-
sed against bim. This is as a result of revision of enhancement 
'Of penalty proposed by the Competent authority. 

3. Shri Kartick Chandra Dey, ~  Clerk, (Inward 
-Goods) at Budge Budge died on 7.10.1973 and hence no action is 

necessary. 

4. Shri A. K. M. Kashimuddin, Chief Goods Clerk at Budge Budge, 
bas been allowed to retire on revocation of orders of suspension 
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after much beyond tne date of superannuation. For his failure in 
supervision, a part of his special contribution to P.F. is proposed 
to be forfeited by the competent authority. 

5. Shri Debendra Chandra Das, Chief Goods Clerk, Budge Budge 
haa been found responsible for his slack superv1Bion and discipU-
lW'y action against him for imposition of minor penalty is being 
processed. 

6. Shri K. P. Roy Chowdhury, T.I(C)/Sealdah, on review, 
finally held as not responsible. No further action is being taken 
against him. 

7. Shri J. B. Mukherjee, Ex. Supervisory Station Master, Budge 
Budge was held responsible for not exercising adequate supervi-
Slion and occasional checks. \ Disciplinary proceedi. have been 
initiated against him by the competent authority. 

Section 'F'-Responsibility of TI (A)s. 

In regard to the fixation of responsibility of supervisory staf'l of 
the Commercial Department and Inspectorial staff of the Commercial 
and Accounts Department, the matter is under examination by the 
Chief Commercial Supdt. and the Financial Adviser and Chief 
Accounts Oftlcer. 

Sec&on 'G'-Notea to Administration 

The present position in respect of 3 staff, who were also found 
responsible by the Senior Scale Officers' Enquiry Committee as per 
their Notes to Administration, i'5 also indicated below:-

(1) Shri Manoranjan Chakravorty, 
(2) Shri Govinda Ch. Bhadra, } Dealing Assistantt, 

DS Office, Sealdah. 

Both of them were found responsible for their failure to process 
the Part IV report containing serious irregularity statement prompt-
ly. Disciplinary proceedings for minor penalty have been initiated. 

(3) Sri Kali Das Banfrjee, outstanding Inspector, Sealdab 
retired from Railway service prior to the receipt of the 
Joint investigation Report of the Impectors. Hence, 
although found responsible by the Senior Scale Officers' 
Enquiry Oommi ttee, no action could be taken. 
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The reason ,how the fraud could not be detected in the Trafllc 
Accounts Office has been gone into by the E8Itern Railway. In view 
of the fact that the fraud was committed by keeping the amount 
outstanding it would not have been possible for the Traffic Accounts 
Office to detect the fraud. As such, there was no failure on the part 
of that office and no responsibility could be fixed on the Tra1Bc 
Accounts staff. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE fURNISHED INTERIM REPLIES 

Recommendation 

The value of ~  held by the Railways had also increased from 
Rs. 7.5 crores to Rs. 9.8 crores in 1971-72. It has further gone upto 
Rs. 11 crores as at the end of 1972-73. Duringtbe yean! 1968-69 to 
1972-73 the arisings of scrap on the Railways increased by 68 per 
cent. In 1972-73 the arisings were of the value of Rs. 30.56 crores. 
The Committee feel that there should be enough scope for maxi-
mising the use of scrap for meeting Railways own requirements. 
The Railways should have full capacity of their own to melt and 
refine the scI'ap. The matter, therefore, requires reconsideration. 
The Committee should be advised of the result of such re-
examination. 

[So No. 12, Para 1.51 of 120th Report of PAC-Fifth Lok Sabba.), 

Action taken 

The suggestion of the Committee that Railways should have fun 
capacity of their own to melt and refine the scrap is under exami-
nation of this Ministry; the result of the examination would be 
advised to the Committee in due course. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/120 
(11-12) dated 21-11-1974/30 Kartika, 1896] 

Recommendation 

The Committee are informed that the percentage of total traffic 
which did not pay for the cost of haulage for all distances or beyond 
certain distances constituted about 28 per cent of the total revenue 
earning traffic. The Railways are incurring an annual loss of aboul 
Rs. 55 crores on the carriage of 17 low rated commodities because 
the tariffs rates in these cases do not even cover the cost of ~ 

portation. In the list of these commodities are included items such 
as sugarcane, bamboo, oil seeds and molasses. While the Com-
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mittee can appreciate the need to transport essential articles parti-
cularly those meant for weaker sections of the Society such as food-
grains at concessional rates as a matter of general public interest, 
they do not see any reason why industrial raw material should be 
trBIlfported at a lOBS. The Committee would, therefore, urge that 
the Railways should ascertain the unit cost of transport of low rated 
items of this type and revise their tariff immediately so that at 
the very least no loss is incurred. In regard to most such items 
the Committee consider that it should be possible to raise the rates 
without loss of traffic. The rate structure in fact should be rationa-
lised so that without imposing unfair ot unreasonable burden on 
the commodities affected, Railways are protected from avoidable 
loss. 

[So No. 1'3, para 1.65 of the 120th Report of the P.A.C. 
(5th Lok Sabha)] 

Action taken 

As suggested by the Committee the question of revision of freight 
rates in respect of bamboos and molasses has been examined. It 
has been decided to raise the classification in respect of bamboos 
and molasses w.e.f. 1-9-1974 and 1-10-1974 respectively. In .'espeC't 
of sugarcane, the traffic which is mostly dealt with on the N.E. and 
Northern Railways is showing a downward trend and  any increase 
In the freight rate may aggravate the situation. The matter is undE'r 
consideration. 

The question of revision of rates in respect of oil seeds is under 
consideration. 

The question of rationalisation of the freight rate structure is 
also examined ftom time to time. Particularly at the time of ~

tng budget proposals. Opportunity is taken on that occasion to 
bring up the freight rates closer to the line haul costs. Exceptions 
are however made in cases of commodities which are of comm0n 
use by the general public, particularly foodgrains, pulses, edi.ble 
oils, etc. The recent proposals announced by the Railway Minister 
in the Parliament on 21-8-1974 took into account the basis mentioned 
by the Committee in their recommendation. 

This has been seen by Audit. 

[Ministry of Railway. (Railway Board) O.M. No. 74-BC-PAC/V /120 
(13) dated 23-9-1974/1 Asvina 1896.] 
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ReeommendatloDs 

f • 

1.85. The Committee note with concem that the expenditure on 
Tepairs and maintenance rose to RI. 272.74 crores in 1971-72 u 
as against Rs. 248.53 crores in 1970-71. Out ot the total expenditure 
during these years maintenance of track alone accounted for as much 
as Rs. 96.80 crores and RI. 93.06 crores respectively. Moreover, the 
maintenance cost per equated track k1lometre has gone up in 1971-72 
as compared with the coat in 1970-71 It is to be regretted that the 
increase has occurred despite the fact that Railways have taken .leve-
ral measures such as 'Directed maintenance of track', 'Measured shovel 
packing' and use of long welded rails which are aimed at bringing 
down the expenditure on maintenance and repairs of track. The 
Committee desire that efforts should be made to reduce the main-
tenance cost more effectively. The committee should be advised 
of the results achieved. 

1.86. The Railway Board have stated that while appreciable im-
provements in standards -of maintenance have alredy been recorded, 
no quntifled assessment of the effect of improved measures of maIn-
tenance of track on the cost of maintenance has so far been under-
taken. As reduction in cost was one of the justifications for the in-
troduction of these methods the Committee would like the Rail .. 
way Board to carry out such an assessment. In case the assessment 
reveals a reduction in the cost of maintenance, the improved methods 
of maintenance of track should be introduced on !l wider scale so as 
to derive the maximum benefit. 

[81. Nos. 20 & 21, Paras 1.85 & 1.86 of the 120th Report of PAC 
(5th L's.)] 

Action taken 

1.85. The figure of Rs. 86.86 crores given as expenditure for 1971-72 
represents the cost of maintenance of all assets under the charge of 
Civil Engineering Department which includes track as well as other 
strnctures and also dearness allowance including interim relief. Jf 
the figures of dearness allowance and interim relief are excluded, the 
cost of repair and maintenance for the year 1970-71 and 1971-72 would 
work out to Rs. 66.00 crores and Rs. 68.44 crores respectively. The 
annual expenditure on' track A2110 alone for the years 1971-72 and 
1970-7 is Rs. 36.85 crores and Rs. 34.49 crores respectively. The in-
crease on cost of maintenance per ETKM is due to the In-
crease In the wages of staff which forms a major portion of the total 
expenditure on track maintenance. Besides this inftationary factor, 
increase 'n {'ost of track maintenance on certain Railways Is also on 
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account of floods, breaches and, other factors which connot be cont-
rolled. Introduction of measures such as LWRPTMIMSP etc., re-
quire additional initial expenditure and only after gaining experience 
and stabilisation of new systems of maintenance after a period can re-
sults be felt. The ~  covered so far are too small and too re-
cent to refiectthe savings in cost 6f track maintenance. To be effec-
tive these measures will have to be extended in sufficiently long and 
continuous stretches to cover appreciable portion of the Railway gra-
dually depending UpOD the availability of resources. 

However, the views of the CoInmittee to reduce the cost of track 
maintenance are noted and the Committe will be advised of the re-
sults achieven in due ~  

1. B6. Improved measures of maintenance of track are being intro-
duced in order to ensure adequate standards of maintenance in the 
context cf incrE:a:;ing traffic. So .far such me,:ures c!)\'t·r only sm.lll 
sections of the Railways. These are being gradua'lly E'xtended. 
Quantified assessments of some of the benefits can be undertaken as 
the improved practices are well established over long stretches. Stu-
dies for this purpose have 'to extend over a long period and are being 
initiated. 

This has been seen by Audit. 

[Ministry of Rlys Rly. Board) O.M. N~  74-BC-PAC'V\120(2,o-21) 
dated 30.10.7418 Kartika, 1896]. 

Recommendations 

20.21. The Committee are unhappy to note that in July 1970 when 
the tariff of 50 paise per kilometre in respect of travelling expenses 
of Railway staff accompanying the wagons loaded with consignments 
exceeding the maximum moving dimensions was notified no proce-
dure was laid down by the Railway Board for watching the reali-
sation of travelling expenses of Railway staff. Further the instruc-
tions for the recovery of such expenses laid down by the Southern 
Railway in July, 1971 were found to be defective and had to be re-
vised in July, 1972, i.e., just after one year of issue. A sum of Rs. 
4.73 lakhs is stated to have been under realised on Southern Rail-
way alone during the period . from 1st July, 1970 to September 1971. 
The Committee desire that the review of transactions from Sep-
tember, 1971 onwards on Southern Railway may be completed 
early to determine the total extent of undercharging. Necessary 
steps for the realisation of these undercharges may also be taken. 
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2.22. The Committee would also like to suggest ~ ... ' cnmpre. 
hensive review of the transactions on all stations of the Souijl Cmtral 
Railway, which is stated to be in progress, mily be fmalised soon &nd 
similar reviews on other Zonal Railways be undertaken to determine 
the ~  on this ~ and to ~ theIX1. . .. 

2.23. The Committee suggest that in future the Railways should 
lay dQwB both clear procedures and points of coUectton of such fq)ecial 
charges ab.initio. 

[S1. Nos. 25,26 and 27 Paras 2.21, 2.22 and 2.23 of t20t;h ~ of 
PAC (5th'L.S:)]. 

Action taken 

Para 2.21. The observations of the Committee have been noted 
and the same also brought to the notice of the Southern R ~  for 
implementation. 

Para 2.22. The observations of the Committee in so far as theSe 
concern the South Central Railway have been brought to the notice 
of that Railway for Implementation. 

As regards the need for similar reviews it is stated that other 
Zonal Railways have been advised to undertake similar reviews to 
determine the undercharges, if any, on this score and to realise them, 

Para 2.23. The observations of the Committee have been noted. 
The matter has been referred to the Commercial Committee of the 
Railways to ensure that there is no practical difficulty in the proce-
dure laid down for collection of any special charge. 

This has been seen by Audit who have stated that the result of 
review being conducted on different Railways may be advised to 
Public Accounts Committee in due course. 

(Ministry of Ra",lways (Railway Board) O.M. No. 74-BC-PAC\VI 
120 (25--27) dated 28.10.197416 Karlika, 1896]. 

Recommendations 

The Committee regret that the economics of transhipment at 
ltwari Station under chute arrangement vis·a-vis manual labour 
worked out by the Railways did not take into Eoccount the under. 
utilisation of P. G, wagons and the capital cost of the chute arrange-
ment. 'nle uneconomic practice resulted in extra expenditure of 



66 

rtl) 1.68 lakhs during 1969 beside, loss of revenue. The Committee 
view this aspect very seriously. They would deprecate the adoption 
of labour saving devices unless they are very much demonstrably ad-
vantageous financially to a sign1ftcant extent. No other polley apo-
provea could be sustained in the face of the widespread unemploy-
ment/under employment that obtains today in the country. The 
Committee would suggest that the position should be reviewed in l'eS-; 
peet of all the transhipment points with a view to weeding out un· 
economic practices. The emphasis should be on creating job oppor-
tunities and improving wagon utilisation. 

[S1. No. 28, Para 2.29 of the 120th Report of PAC (5 LS») 

Action taken 

The observations of the Committee have been noted and also 
brought to the notice of the Railway Administrations vide Railway 
Board's letter No. 74.TGIV161141PAC dated 13-8 .. 74 (Copy enclosed 
Annexure) . 

This baa been seen by audit. 

[Ministry of Railways (Railway Board) O.M. No. 74-BC-PACIV.120 
(28), dated 5.00 .1974113 Asvina, 1896) . 

ANNEXURE 

GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

(Railway Board) 

No. 74.TGIVI6114Ip.A.C. New Delhi dated 13.8.74. 

The General Managers. 

All Indian Rallways. 

SUBJECT-Under-utilisation of B.G. wagons at transhipment 
points-pflevention of P.A. C.', ,.ecommendation.. 

Extracts of paragraphs 2.24 to 2.29 of the P ~  Accounts Com-
mittee's 120th Report (1973-74) containing their observationslrecom-
mendations regarding transhipment of manganese ore from N.G. to-
B. G. wagons at Itwari station on the South Eastern Railway are en-
closed. The recommendations made by the Committee in para· 
graphs 2.29 of the Report have been accepted. 

2. The Board desire that whenever Railways propose to fntroduee 
mechanised arrangements for the transhipment of consignments at 
any transhipment point in future, the comparative economics of 
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such mechaniJation w-a-vis manual transhipment should be care-
fully worked out taking all relevent factors into account, lUeh as-

<a) capital cOlt of the highlinelequipment etc., involved fD 
mechanised handling; 

(b) carrying capacity of the wagons utilised on the di1ferent 
gauges; 

(c) lOIS likely to accrue due to deployment end haulage of more 
wagons of higher gauge than necessary as a result of under-
utilisation of the carrying capacity of such wagons as nor-
mally under gravity mechanical transhipment we can 
tranship in the ratio of I B.G. for 1 M.G. or N.G. only. 

(d) cost of labour required: 
(e) likely loss of earnings due to extra detention of wagons etc . 

•. The Board further desire that wherever mechanised tranship-
ment is already in vogue the position should be reviewed in the 
light of the aove observations, with a view to weed out unecono-
mic practices. The review may please be completed as early as pos-
sible and a report furnished . to Board. 

Meanwhile, receipt of this letter may be acknowledged. 

Sd/-
(P. V. Vaitheeswaran), 
Jt. Director, Traffic (G) II. 

DAI As above. Railway Board. 

No. 74-TG IVI6114IPAC. New Delhi, dated 13.8.74. 
Copy to B(C) Branch, Copy with 40 spares is forwarded to the 

ADAI (Railways), New Delhi. 
Sd/-

(P. v. VAITHEESWARAN) 
DAlAs above. Jt. Director Traffic (General) II, 

Railway Board. 
South Eastern Railway-Underloading of B.G. wClgom caTTying 

manganese aTe .• 
Audit Report. 

2.24. Manganese ore booked from four stations on the N.G. Sec· 
tion of Nagpur Division of South Eastern Railway is transhipped 
fr!lm Narrow Gauge to Broad Gauge wagons at Itwari station. The 
transhipment was being done either by placing Narrow Gauge 
hopper wagons on a chute line and then discharging the ore into 
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B. G. wagons placed underneath or through manual, labour. Under 
the former ~  the contents of only one N.G. bop,per 
wagon could be transhipped' into one B. G. wagon. The average 
carrying capacity of a B.G. wagon being 22 tozmes 88 against 16.5 
tonnes of N .G. hopper wagon, this resulted irl under loading of 
B.G. wagons to the extent of 5.5 tonnes per wagon. In case at 
transhipment by manual labour, it is generally possil?le to tranship 
the contents of 3 N. G. wagons into 2 B. G. wagons. Thus, the use 
of the chute line for transhipment resulted in under utilisation of 
B.G. wagons, apart from laek of flexibility and detention to N.G. 
wagons, as only B. G. open wagons  could be used far such tranship-
ment, unlike manual system ~  other types of B. G. wagons 
could also be used. Still the cllute arrangement was utllised mostly 
till December, 1969, and from January, 1970, the bulk of tranship-
ment of manganese ore is being done by manual labour. 

2.25. Though the Ministry of Railways (Railway Board) stated 
in January, 1971, that mix up of consignments at the transhipment 
point is not permissible, it was, however, found that clubbing of 
consignments was possible in cases where 3 and more N.G. wagons 
had been booked under the sameinvofce from the same originating 
station to the same destination station. Assessed on this basis, the 
contents of 1879 N.G. wagons handled on chute Une during the year 
1969 could have been transhipped into 1473 B.G. wagons instead of 
1879 actually used. Thus 406 B.G. wagons were found to have been 
used in excess of requirements. The cost of haulage of these B.G. 
wagons works out to Rs. 1.87 lakhs. After ,allowing for the elements 
of additional expenditure involved in manual handling and excess 
detention to wagons involved in this process, the extra haulage cost 
to the Tailway is estimated at Rs. 1.68 lakhs for the year 1969. 

[Paragraph 32 of the Report of the Comptroller and Auditor 
General of India for the year 1971-72-Union Government 

(Rlys.)] 

2.26. The Committee ,asked whether the economics of tranship-
ment under chute arrangements vis-a-vis through manual labour 
were worked out at any stage ad if 80, which of the two modes 
was found to be economical. In a note, the Railway Board have 
stated: "Economics of the two systems have been worked out and it 
has been found that it is more economical to do transhipment by 
chute arrangements. Manual transhipment results in extra shunt-
ing and extra detention to stock. For 1879 Narrow Gauge Hopper 
wagons which were transhipped at Itwari during the period from 
1st January, 1969 to 18th December, 1969, there would have been 
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additional handling cost to the extent of Rs. 8,773 (Appendix III) 
and additional detention cost to the extent of Rs. 10,471' (Appendix 
IV), if the same had been transhipped manually." 

2.2,7. On being asked as to why the Railway Administration 
switched over to transhiptn,ent by manual labour from January, 1970, 
the Railway Board have in a note stated: "During the year 1969 
chute transhipment was done at Itwari. In this period  manganese 
ote was loaded only in Narrow Gauge Hopper wagons and tran-
shipped into Broad Gauge open wagons by chute transhipment. 
There was no alternative use for the Narrow Gauge Hopper wagons 
in this period. This method of transhipment was also easier and 
less time consuming. 

But from J ~  1970, Narrow Gauge Hopper wagons were 
partially, clivertedfor coal loading for the Khaprekbeda Power 
House where facilities for bottom discharge had been provided. 
This resulted in partial loading of Manganese ore in general service 
Narrow Gauge bogie open wagons and consequent manual tranship-
ment at Itwari. This partial loading of Manganese ore in Hopper 
wagons continued to be done right upto 1972 depending upon the 
availability of such wagons. 

It may be seen that the diversion of Narrow Gauge wagons for 
loading of coal was incidental and led to manual transhipment but 
this had the following two advantages: 

(i) The carrying capacity of the general service Narrow GaugE 
, wagons was higher than that of the Hopper wagons. 

(if) Transhipment could be done into both covered and open 
Broad Gauge wagons manually." 

2.28. The Committee desired to know whether the arrangement 
for manual transhipment wa, still continuing and whether the capa-
city of the broad gauge wagons was being utilised fully. In a note. 
the Railway Board have stated: "Now only manual ~  

is  being done at ItwariIt is not possible to utilise fully broad 
gauge wagon capacity even in manual handling for the following 
reasons: 

(a) Narrow gauge wagoN! should be received in groups of 
three booked from the same station to the same destina-
tion and having the same consignor and the same consig-
nee if the ideal ratio of 3.2 is to be' achieved. Such 
eonstgnments are few. During the year 1969, there were 
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only 53 such consignmenta, out of which only in cue of 
32 consignments wagons were reeeived in one hook at 
the transhipment point. 

(b) & the Manganese ore loaded OD the Nagpur Division of 
South Eastern Railway is of difterent grades and .1 
grades of ore are not declared by the consignors, it is Dot 
possible to mix up the difYerent consignments at the tran-
snipment point. Such mixing would be necessary if more 
than one narrow gauge wagon is to be transhipped into 
the same broad gauge wagon or if a better ratio is to be 
achieved. 

(c) Carrying capacity and the types of narrow gauge open 
wagons currently being utilised on Nagpur Division of 
the South Eastern Railway for the loading of Manganese 
ore are given below: 

Total No. Carrying IRS/Non 
available capacity -IPS 

I. BBS!BKC 2S5 17'5 NOI'-IRS 

2. SBS/BKC 

3. SPI/BKC 

".OL/BKC 

6s 
19 

245 

17'5 Do. 

17'5 Do, 

23'48 IRS 

In the case of IRS type narrow gauge wagons which are 42 per cent 
of the total availability of the narrow gauge open wagons used for 
loading of ore, the broad gauge wagons capacity is fully utilised. 
In case of non-IRS type narrow gauge wagons, which have a carry-
ing capacity of 1'1.5 tonnes on an average, it would not be 'possible 
to utilise fully the capacity of broad gauge wagons which have an 
average carrying eapacity of about 22 tonnes. Three such narrow 
gauge wagons cannot be transhipped into two broad gauge wagons 
and as such a third broad gauge wagon would be necessary. 

It fs pointed out that underloadfng of broad guage wagons at a 
transhipment point is inherent in the transport of commodities, 
particularly those which move in the bulk." 

2.29. The Committee regret that the econonUcs of transhipment 
at Itwari Station under chute arrangement w-cwns manual labour 
worked out by the Railways did not take into account the under-
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utilisation of B.G. wagons and the capital cost of the chute arrange-
ment. The uneconomic practice resulted in extra expenditure of 
.Rs. 1.88 lakhs during 1969 beside, loss of revenue. The Committee 
view this upect very aeriously. They would deprecate the adop-
tion of labour saving devices unless they are very much demonstra-
bly advantageous financially to a significant extent. No other policy 
approved could be sustained in the face of the widespread unemploy-
mentlunder-employment that obtains today in the country. The 
Committee would suggest that the position should be reviewed in 
respect of all the transhipment points with a view to weeding out 
uneconomic practices. The emphasis should be on creating jobs 
opportunities and improving wagon utilisation. 

2.51. The facts brought out in this case indicate that the procedure 
laid down in the Indian Railways Commercial Manual Vol. II in 
regard to despatch of transit invoices was not acrupulously observed 
by all concerned. The Committee would like the Railway Adminis-
tration to fix responsibility and take suitable disciplinary action 
against the delinquent officials. 

2.52.. The Committee would also like to be apprised of the out-
come of the court case and of the action taken against the responsi-
ble omcial who delivered the consignment without collecting Rail-
way Receipts and without obtaining party's signature. 

[So Nos. 32-33, Paras 2.51-2.52 of 120th Report of PAC-Fifth 
Lok Sabha]. 

Aetlon taken 

2.51. The observation of the Committee has been brought to the 
notice of the Southern Railway who are taking up the matter with 
the concerned staff in this case. 

2.52. The appeal filed by the Railway in the Bombay High Court 
Is stm pending. 

As regards diSCiplinary action against the staff for delivering 
consignments without collecting Railway receipts and without ob-
taining party's sign autre, the same has been kept pending and wlll 
be finalised after the court case is decided that the diSCiplinary 
action does Dot prejudice the Court case. A further advice in thta 
respect will follow as soon as the Court case is decided. 

This has been seen by Audit 
[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PACIV\ 

120 (31-33), dated 16-8-74125 Sravana, 1896]. 
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Reeommend.tloas 

2.70. The Committee are distressed to learn that a revJew'dUriDg 
the period between April, 1970 and September 1971 revealed as many 
as 116 cases of delive,ries of consignmntson forged railway receipts 
in practically all the Zonal Railways. The compensation-claims 
preferred against the Railways in 81 cases were to the extent of 
Rs. 13.59 lakhs. The Committee would like to know the claims in 
respect of the remaining cases and the total amount paid. 

2.'71. The Committee are convinced that fraud of this ~  cannot 
be so widespread without the active connivance of the' Railway 
staff. What is disturbing is that there seemed to have been no effec-
tive supervision by the officials. Earlier, after examining similar 
cases the Committee had in their 60th Report (IVth Lok Sabha) 
called for exemplary action  to prevent instances of negligence or 
connivance on the part of the railwaymen involved. It is indeed sur-
prising that out of 116 cases mentioned in the foregoing paragraph, 
in as many as 34 cases even the persons involved have not been 
identified, much less of action being taken against them. The fraud 
came to light as long ago as 1970. The Committee ~  take a 
very serious. view of the delay in finalisation of these cases and desire 
that action against the erring staft at all levels should be taken with 
utmost expeditio'n as delay takes away from the deterrent effect. 
The procedures for handling wagons and delivering consignments 
should also be critically reviewed with a view to making ~  fool-
proof and the Committee advised. 

[So Nos. 35-36, Paras. 2.70-2 .. 71 of 120th Report of PAC-Vth 
Lok Sabha]. 

Action Taken 

2.70. The Railways concerned were asked to indicate the present 
position of 116 cases. A total claim of Rs. 15,11.843 was lodged in 
100 cases on all Railways. Out of these. 44 cases ~  setijed by 
payment of Rs. 3,99,070/-. The break-up of the balance 56 cases is 
that 7. were repudiated" 30 are Bub judice and 19 pending due to 
various re8S00s such as police investiptioIlJl being In progress, do--
cuments awaited from tht;,P$l1.Y, etc. 

2.71. The observations of the Con1mittee are noted. The Railways 
concemed have been asked to expedite the action regarding the ftxa-
tion of respon8fbi1ity and ftnalisation of the ~  actton, 
against those found guilty. The ~  have also been asked 
to review and streamline the procedure for delivering booked ~

ments. In fact. some railways have already issued deta1ledin'Struc-



73 
ijons anc1procedures orders in this direction while some have 
retterated the instructiQRS already existing. Wide publicity has been 
iiven through the Railway Gazette Notifications and newspapers. 
Supervisory Inspectors have been alerted to visit the.tations fre-
quently, make surprise checks. educate the staff and ensure the ob-
servance of the correct procedures. However, besides bringing the 
Committee's observations to Railway's notice, existing instructions 
for gaureling against the delivery of consignments on forged Railway 
receipts have again been reiterated vide this Ministry's letter No. 75-
BC-PACIVI 120 (35-36) dt. 21.1. 75 (Copy enclosed). 

This has been seen by Audit who have stated that the facts and 
figures relating to South Central Railway are under veriflction by 
Chief Auditors of destination Railways. 

[Ministry of Railways (Rly. Board) O.M.No. 75-BC-PACIVI120 
(35-36) dated 15.2.1974126 Magha, 1896]. 

ANNEXURE 

Government of India (Bharat Sarkar) 

Ministry of Railways (Rail Mantralaya) 

(Railway Board) 

No. 74-BC"PAqvI120 (35-36) 
The General Managers, 
All Indian Railways. 

N. Delhi, Dt. 20th January, 1975 

SUB: Delivery of goods on forged Railway Receipts. 

Extracts of paragraphs 2.63 to 2.71 from the Public Accounts 
Committee's Report (1973-74) regarding deliveries of consignments 
on, forged railway receipts is enclosed as Annexure-A.' It will be 
seen froin paragraph 2.71 that the Public Accounts Committee after 
considering the information furnished to them, have adversely com-
mented upon the matter regarding delivery of consignments on forged 
railway receipts. 

2. Your attention is invited in this connection to the comprehen-
siVe instructions contained in Board's letter No. TCII1l741 70 dt. 27th 
October, 1970 (copy enclosed as Annexure A) wherein the various 
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measures to be taken by the railway staff concerned to prevent de-
livery of consignments on forged railway receipts have been laid 
down. It is significant to mention that the instructions already laid 
down are very comprehensive and these instructions should be seru ... 
pulously followed. 

3. The Board desire that these instructions should be repeated te 
the concerned staff for strict compliance adding that failure to comply 
with the orders would be severely taken up. It should also be laid 
down that the Inspecting Officials, during the course of their inspec-
tions should check, among other things, all aspects of delivery of 
consignments including compliance of instructions issued for preven-
tion of fradulent deliveries. 

4. Receipt of this letter may be acknowledged. 

DA: As referred to. 

No. 75-BC-PAqvI120(35-36) 

Bdl-
(S. Gopalakrishnan) 

Jt. Director Traffic Comml. (S];». 
Railway Board 

N. Delhi, dt. 20th January, 1975. 

Copy to the ADAI (Rlys), New Delhi (with 45 spare copt,) for 
information with reference to his office UOI No. 3409-408-RAII 
RRI2-48 IPACVI120R(35-36) dt. 6th January, 1975. 

DA: As above. 

Sd/ ... 

(S. Ck>palakrishnan) 
Jt. Director Traffic Comml. (SD) 

Railway Board. 

ANNEXURE 'A' 

CENTRAL, EASTERN, NORTHERN, NORTH EASTERN, 
NORTHEAST FRONTIER, SOUTH CENTRAL AND 

SOUTH EASTERN RAILWAYS-DELIVERIES OF 
CONSIGNMENTS ON FORGED RAILWAY 

RECEIPTS 

Audit Paragraph 

2.63. In paragraph 52 of Audit Report, Rallways, 1968, a number 
of cases of fraudulent deliveries on forged Railway Receipts had 
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been mentioned. The Public Accounts Committee (4th Lot Sabha), 
while considering this para in their 60th Report (1968-69), observed, 
inter-aLia, that exemplary action should be taken to prevent instanC81 
of negligence or connivance on the part of' the railwaymen involved 
and that action in regard to fixing of staff responsibility should be 
taken expeditiously. 

2.64. The modus opeTa.ndi generally adopted in such cases is to 
divert consignments to stations other than thO'Se to which these have 
been booked and then take delivery of these stations on the basia of 
forged railway receipts. In a number of cases even at the original 
destination stations deliveries were obtained on forged railway re-
ceipts by persons other than the rightful consignees. To guard 
against such fraudulent deliveries the extent instructions provide 
that the railway receipt presented at the destination station should 
be compared with the invoice copy received from the forwarding 
station and in the cases where the invoice copy has not been received; 
particulars of booking should be obtained from the forwarding 
station, if necessary, telegraphically, or alternatively, delivery may 
be made after proper identification of the party seeking delivery. 

2.65. A review of the position conducted over the period from 
April, 1970 to September, 1971 showed that.a number of cases of de-
liveries on forged railway receipts (Goods and P~  continued to 
OCcur on the Railways, mainly because of failures to observe these 
instructions. The compensation claims, which have been preferred 
on Railways by the rightful owners amounted to Rs. 13.59lakhs. The 
details of the cases noticed are given in Appendix V. (not enclosed). 

[paragraph 40 of the Report' of the C & AG of India far the 
year 1971-72--Union Govt. (RIys.)]. 

2.66. The Committee enquired whether it was possible to divert 
booked consignments to stations other than the destinaion stations 
without assistance of stationiyard staff and if not what action had 
been taken against the staff responsible for such diversions. In • 
note the Railway Boa,rd have stated Wagons loads moved from yard 
to yard on the basis of entries on the wagon labels. Wagons can be 
diverted to wrong destinations, if the wagon labels are replacecl 
The replacement of wagon labels is possible when the trains are 
stabled at road side stations or stopped outside signals or when the 
wagons stand in the yards. Though the train crew are required to 
keep an eye on the wagons on the train, and Operating and Railway 
Protection Force staff posted in the yards are required to ensure that 
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no Wl8uthorised person tampers with the. wagon labels,poaribilUy 
~J  outsiders who possess ~ of railway work .. 
iQ.g replacing wagon labels without the ~  and cOruUvance of 
railway staff cannot be ruled out. Every case of fraudulent diversion 
is required into with a view to determine connivance!negligence of 
the staff and responsibility is accordingly fixed. Punishment c0m-
mensurate with the gravity of1 the offence is imposed on the staff held 
responsible for fraudulent diversion of wagons. Staff hekires-
ponsible are also prosecuted for their criminal activities. 

2.67. The Audit paragraph stated that the extent instructions pro-
.vide that the railway receipt presented at the destination stations 
shquld be compared with the invoice copy received from the for-
.w-'rding station ... Asked whether it> was checked that the station 
~  complied with these instructions so that consignments are not 
·delivered on forged railway receipt, the Railway Board stated: 

.' . 

1,1 " 

"Inspecting officials, during the course of their inspections, are 
required to check, among other things, all aspects of de-
livery of consignments including compliance of instruc-
tions issued for prevention of fraudulent deliveries. 

. ',. 'It" may be mentioned that about 21,000 consignments (only 
goods) are booked and about 25,000 wagons are ~  

every day." 

2.68. The Committee were informed that "Out of the 116c8$es 
tnentioned in the paragraph, claims (or suits) have been lodged' in 
~  C8$eS. No claim has ~  received by destination rRatlWlayS ir. 
19 cases. I:'osition in respect of 1 case is being ascertained. 

;.:, . .34, aases have been settled by payment and compensattori ~
,ing toRs. 2,42,034 has been paid to the claimants. .r cases have been 
fDel"udiated on various grounds. 27 cases are sub-;ud;c!i. ~  are 
pending in other 27 cases." 

", t ;2..69. The Railway Board further stated that out df 74 cases men-
.tiorukLin the Audit paragraph staff responsibility in '20 m!>re ~ 
has since been determined. ' .' ,J' :.. ' .. 
.. ri ,r. 

,; '2.70 .. 'TheCommittee are distressed to learn that' a ~ ~  

~ 'period between April, 1970 and September, 1971 revealed ~ ma4y 
118 .116 cases of deliveries of consignments on fotged railwity'rece1pts 
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in practically all the Zonal Railways. The compensation claims pre-
ferred against the Railways in 81 cases were to the extent of Rs. 13.59 
lakhs. The Committee would like to know the claims in respect of 
the remaining cases and the total amount paid. 

~  (, l >. 'i 

2.';11. The ~ are convinced that fraud of tru'Skind cannot 
be ~  ~  without the active connivance of the Railway 
staff. What is disturbing is that there seemed. to have been no 
effective supervision by. the officials. Earlier, after examining similar 
cases the Committee h3d in their 60th Report (IVth Lok Sabha) 
.918U,ed for exemplary a.ction to prevent instances of negligence or 
..connivance on the part· of the raiIwaymen involved. It is indeed 
surprising that out of 116 cases mentioned in the foregoing para-
:graph,in as· many as 54 cases even the persons involved have not 
been identified, much l,ess of action being taken against them. The 
fraud came to light as long ago as 1970. The Committee therefore 
take a Vf!!ry serious view of the delay in finalisation of these cases 
and desire that action against the erring staff at all levels should be 
taxenwith utmost expedition as delay takes away from the deter-
.rent effect. The procedures for handling wagons & delivering con-
sigmnents'should also be critically reviewed with a view to making 
them fullproof the Committee advised. 

ANNEXURE 'A' 

Copy of letter No. TCI/1174/70 dt. 27-10-1970 from Railway Board 
to the General Managers, All India Railways. 

SUB: Delivery of goods on forged railway receipts. 

R£F:' Board's letters No. (i) TCIi 1174i58, dated 1-10-1959(ii)67B(C)-
Rlys./2 dt. 7-10-1968, (iii) TCI/I039/70 dt. 30-4-1970. 

The Board are concerned about the increase in the incidence of 
fraudulent· deliveries on forged railway receipts and on Idemnfty 
Notes. ' Instances have come to the notice of the Board where wagons 
. have' been wHfully diverted and delivery taken on proCliuction of 
intienutity ootes at the stations by parties who did not have title to 
the gOOds;' 
, ' ~ -. 

2. Instructions have been repeated to the Railways vide Board's 
letter quoted above, stressing the need for exercising proper vigi-
lance ano care in delivery of goods. It is once again reiterated 
that a special watch should be kept by the Railways on cases of deo· 
li-very against forged railway receipts and Indemnity Notes ,executed 
by wrong parties. 'I'o prevent l1uch frauds !t shq1,lld be ensured that; 
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(i) The name of the forwarding stations should be printea on 
the Invoice Book'S, for, as many stations as possible on each 
Railway. 

(ii) The month and year of printing of the Invoice Book 
should invariably be shown on each foil of each book. 

(iii) The existing rules regarding sending of through Invoices 
by post should be rigidly enforced. 

(iv) When delivery of a valuable consignment (i.e., a consign.-
ment exceeding approximately Rs. 1,000 in value) 11 de-
manded by· a person not known to the station staff, delivery 
should not be given until the Railway Receipt is compared 
with the through Invoice. If the through InVOice is not 
available, the station staff should request the party to get 
himself identified by someone known to the station 
staff. If he refuses to do this, delivery should be giVeD. 
only after the Station Master is saUsHed of the honddes 
of the person asking for the delivery. If necessary, an 
urgent telegram may be sent to the sending station to get 
the booking particulars confirmed before delivrey is 
effected. 

(v) The Station Master should be careful in ~ con-
~ which are not of a nature normally received at 

his station. 

(vi) If the Railway Receipt is lost delivery of parcels or goods 
should be granted to the consignee on execution of an 
Indemnity Note PROVIDED the Station Master is satis-
fied that the person claiming the consignment is really the 
consignee. In all cases where the Station Master Is not 
satisfied that . the person claiming the consignment ia 
really the consignee, the matter should be referred to the 
Divisional Commercial Superintendent for orders. In no 
cases delivery be given by the Station Master, if it is de-
manded by a person not known to the Station Master. 
Similarly no delivery on Indemnity Note should: be given 
for such consignments which are of nature not nonnally 
received at the station untill all invoiced particulars are 
properly verified and party's identity established. 

(vii) It should be ensured that all important documents like 
Railway Receipts etc., should be kept in the personal 
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custody of a responsible official of the station nominated 
for this purpose. 

(viii) 'Delivery on Indemnity Note should not be granted with-
out prior permission of the DiVisional Commercial Supe-' 
rfntendent in cases: 

(a) where consignment claimed by a person other than the 
invoice consignee or by a person when the column of 
consignee on the Way Bill is erroneously left blank by 
the booking station, 

(b) consignments through booked from abroad, 

(c) consignments claimed by more than one persoD, 

(d) consignment booked to sender when the sender is not 
personally known at the destination station. 

In cases of wrong delivery, responsibility of the staff involved in 
the delivery of consignments to such spurious parties should be fixed 
immediately and suitable action initiated against them. The Board 
also desire that serious notice should be taken of the negllgence on' 
the part of staff in not observing the instructions issued from time 
to time. 

Kindly acknowledge receipt. 

NEW DELHI; 
April 29, 1975 
Vaisa:kha 9, 1897 (Saka) 

JYOTIRMOY BOSU, 
Chainnan, 

Public Accounts Committee. 
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